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HIGH COURT OF JAMMU & I(ASHMffi AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6oy~J;o'y}> /RG/LP Dated: /o.olf .2023 
(/ 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Nazir Ahmed 
S/0 Ghulam Nabi 
RIO Wagub, Sopore, District Baramulla 

vide Notification No. 99 Dated 04.04.2009 has been declared as 

Absolute/Final. 

By Order 
......,~ 

(Mohammad Yasin Beigh) 

RGILP 

&gistrar (Adm.) 

Dated: __jp_. D.., .2023 ~ v't. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nazir Ahmed, Advocate 

...... for information and necessary action. 



2 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6oJ> 4 'tDH /RG/LP Dated: lo. ov .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Avish Sharma 
S/0 Chander Mohan Sharma 
RIO H.No.04, Marble Enclave, Trikuta Nagar, Jammu 

vide Notification No.317 Dated 31.05.2014 has been declared as 

Absolute/Final. 
, 

By Order ...... \__----~?-

No: I':II1-.S..-8"r RG/LP 

Copy forwarded to the: -

(Mohammad Yasin Beigh) 

~gistrar (Adm.) 

Dated: L· o'{ .2023 ~v'> 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Avish Sharma, Advocate 

...... for information and necessary action. 

~ 

\ ~ @AI'":?-::-
~.-~,· 
Registrar (Adm.) 

Cfl- K~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: /,o '1 t rou /RG/LP Dated: f.,. <>'1.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sandeep Bharti 
S/0 Rounak Ram 
RIO Ward No.09, Vijaypur, District Samba 

vide Notification No.1058 Dated 19.03.2014 has been declared as 

Absolute/Final. 

, 
By Order \ ~~~ 

cf""")• ~ 
(Mohammad Yasin Beigh) 

No: I;:(- I 8 ?a -1o 

Registrar (Adm.) 

~ ~ RGILP Dated:~- oy .2023 ~ .:If'\ \ v 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sandeep Bharti, Advocate 

...... for information and necessary action. 

p 

\ -~~ 
~"·~ ... 

Registrar (Adm.) 

& ~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6oS ~ }Or.?>/RG/LP Dated: /o. o '1 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Imran Amin 
S/0 Mohammed Amin Shah 
RIO Chinkipora, Mohalla Sheikh Sahib, Sopore, District Baramulla 

vide Notification No.1273 Dated 07.12.2017 has been declared as 

Absolute/Final. 

By Order 

No: t-:fl'tl-'18 RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Baramulla. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Imran Amin, Advocate 

...... for information and necessary action. 
, 

-. L--p ::::-:-
Registrar (Adm.) 

@; ~~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: t • t 1J4J"'3 /RG/LP Dated: I•. •'1 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Gourav Sanmotra 
S/0 Devraj Sanmotra 
RIO Ward No.2, House No.14, Tea Garden Katra, Reasi 

vide Notification No.52 Dated 06.04.2017 has been declared as 

Absolute/Final. 

' By Order \ ~~~ 

No: 1-:f-1 tt~- o£ RG/LP 

Copy forwarded to the: -

(N.i6ha~n Beigh) 

Registrar (Adm.) 

Dated: ..lE_. o~23 ~\'1-~ 
1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next ·issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Gourav Sanmotra, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6o '1- t')O'Y) /RG/LP Dated: lo. oo/ .2023 

Provisional admission as. an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Chanderkant Khajuria 
S/0 Yash Pal Khajuria 
RIO W.No.16 Shiva Nagar, District Kathua 

vide Notification No.964 Dated 14.02.2017 has been declared as 

Absolute/Final. 

Q 

By Order ,.-,~~~~ 
(Mohammad Yasin Beigh) 

Regi~rar (A ... dm) ~ 

Dated: J.E_. • ~ .20~ ~\\ \ V 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Chanderkant Khajuria, Advocate 

...... for information and necessary action. 

~ 

\ ~~ 
6"'49 ~ ~ 
Registrar (Adm.) 

~ 1(\~Yv~ 



.HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6f!>fJ cJ)o'y?; /RG/LP Dated: /f). o~ .2023 
v 

7 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Bhavye Bhagotra 
S/0 Bharat Bhushan Bhagotra 
RIO Shiva Nagar opp. Shakti Palace, W.No.16, District Kathua 

vide Notification No.948 Dated 14.02.2017 has been declared as 

Absolute/Final. 

• 
By Order 

M• -~tP~/. 
(Mohamma Yasin Beigh) 

No: I j-vi Lf- 'Y I RGILP 

Registrar (Adm.) 

~ ~\v~ 
Dated: _L. () '1 .2023 , \"' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bhavye Bhagotra, Advocate 

...... for information and necessary action. 
p 

__ \ _()J"~ 
t='"~ 
Registrar (Adm.) 

fnl ~\v~ 
~ '\"' 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: tDf fvJ /RG/LP Dated:. I•. D<t .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Showlmt Ahmad Dar 
S/0 Assad Ullah Dar 
RIO Batwina, Bagwanpora, Tehsil Wal{ura, District Ganderbal 

vide Notification No.l345 Dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Showkat Ahmad Dar, Advocate 

...... for information and necessary action. 

' ~ ~¥~ 
,_-,v-~ 
Registrar (Adm.) 

~ ~\y7 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6/o ~ n>Y:3 /RG/LP Dated: /D. otr .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shaista Ali 
D/0 Ali Mohammad Shah 
RIO Chrar-1-Sharief, Waza Bagh, District Budgam 

vide Notification No.812 Dated 15.10.2018 has been declared as 

Absolute/Final. 

By Order \ ~~~~ 
........ ~ 

(Mohammail Yasin Beigh) 

RGILP 

_Registrar (Adm.) 
~ ~,y~ 

Dated:~. ({)'-/ .2023 \ \'-' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shaista Ali, Advocate 

...... for information and necessary action. 

1\-

r\"~~~ 
Registrar (Adm.) 

(it ~~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 611 #v-VJ. /RG/LP Dated: /<>. •'1 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Deepak Kumar 
S/0 Subash Chander 
RIO H.No.145, Ambika Vihar, Kabir Colony, Gole Gujral, Extension, Jammu 

vide Notification No.1264 Dated 01.01.2019 has been declared as 

Absolute/Final. 

... 
By Order \ ~.~~~ 

~··~ 
(Mohammad Yasin Beigh) 

RGILP 

Rt1istrar (Adm.) 

Dated:_&_. o!f ~23 ~v) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Deepak Kumar, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6tl--1""" /RG/LP Dated: /<>. ·~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aamir Mohi ud Din 
S/0 Gh. Mohi ud Din Rather 
RIO Panath Tengpora, Quazigund, District Anantnag-192221 

vide Notification No.1173 Dated 15.11.2018 has been declared as 

Absolute/Final. 

' By Order 
....., • \ ..A .,.r ..r ,..-.-
(Moha~~sin Beigh) 

Registrar (Adnt.) 

(iJ ~)fJ 
RG/LP Dated: /o . tJ"f.2023 ./\\ ~' -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aamir Mohi ud Din, Advocate 

...... for information and necessary action. 

, 
\ ~~ 

~ .. L~ 
Registrar (Adm.) 

(§L ~) 



12 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: h r'J, pyp /RG/LP Dated: / • . •'1 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Suriya Mohamad 
D/0 Gulam Mohammad Rather 
RIO Tulia Mulla, Peer Mohalla, District Ganderbal-191131 

vide Notification No.1212 Dated 19.11.2018 has been declared as 

Abso I ute/Fi nal. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh; Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Suriya Mohamad, Advocate 

...... for information and necessary action. 

Ill 

P'"''~~ 
Registrar ~~) 

~ N~"'\-v'; 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ltlf J'oyov:J:> /RG/LP Dated: ~. IJ 'I .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mubashir Vikar Rather 
S/0 Vikar Ahmad Rather, 
RIO Gundi Mancher, Lolab, Bismillah Colony, District Kupwara 

vide Notification No.l313 Dated 02.01.2019 has been declared · as 

Absolute/Final. 

"' By Order 
\ 10 ~~~ .....,. ~ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

@ ~(}'> 
RG/LP Dated: _/_fL. oll .2023 \ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mubashir Vikar Rather, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 61> ~ WY:J/RG/LP Dated: lo.t>'t .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Showket Yousuf Lone 
S/0 Muhammad Yousuf Lone 
RIO Murran, District Pulwama 

vide Notification No.799 Dated 15.10.2018 has been declared as 

Absolute/Final. 

By Order 
, 

t -~~""""~ 
(Moham~~ Beigh) 

Registrar (Adm.) 
@, ~'\ 

No: l<fv.bf-;f-v RGILP Dated: A. tJI.J.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama . 
. 2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Showket Yousuf Lone, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6/t fYJ. /RG/LP Dated: /o. o11 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Irfan Ashraf 
S/0 Mohamad Ashraf Lone 
RIO Shrakwara, Jahangirpora, H-47, Khan Mohalla, District Baramulla 

vide Notification No.834 Dated 16.10.2018 has been declared as 

Absolute/Final. 

By Order \ -oV"'~~ 
14" ~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 
g ~~~ 

RGILP Dated: A.o'-1 .2023 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Irfan Ashraf, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: /, 1';/- t-rovJ /RG/LP Dated: to. ott .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Bilal Ahmad Magray 
S/0 Ab Ahad Magray 
RIO Nowpora, Tangpora Jagir, Baramulla 

vide Notification No.819 Dated 16.10.2018 has been declared as 

Absolute/Final. 

By Order ..... ~~----
(Mohammaa Yasin Beigh) 

Registrar (Adm.) 
@ ~v~ 

RG/LP Dated: ..1:!_. olf .2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bilal Ahmad Magray, Advocate 

...... for information and necessary action. 

~'~~ 
Registrar (Adm.) 

~ ~rv> 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 618 e/ 'JoY1 /RG/LP Dated: /o. o 7.2023 
d 
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Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Adnan Fareed 
S/0 Fareed Ahmed 
RIO Village Lassana, Tehsil Suranlmte, District Poonch 

vide Notification No.788 Dated 15.10.2018 has been declared as 

Absolute/Final. 

By Order ~·~~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 
@ ~\v) 

RGILP Dated:~. DY .2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Adnan Fareed, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: btC[ f'Y'!> /RG/LP Dated: /~.•' .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Kamla Devi 
D/0 Tara Chand 
RIO Arli, Hansali, Ward No.ll Tehsil Katra, District Reasi 

vide Notification No.473 Dated 04.07.2018 has been declared as 

Absolute/Final. 

" 
\ -A~~ By Order 

(Moham~~ Beigh) 

RGILP 

Registrar ~? :) 
Dated: _&_. o ~023 \\ '\ jV 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. I(amla Devi, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6~ oJ'>''l'J. /RG/LP Dated: /D • ·~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Satish Chander 
S/0 Late Sh. Billa Ram 
RIO H.No.89, Lane No.4, Upper Greater Kailash, Jammu 

vide Notification No.1755 Dated 13.03.2018 has been declared as 

Absolute/Final. 

By Order 

No: J '7 ~ f) f1 - / r; RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Satish Chander, Advocate 

...... for information and necessary action. 

' ~ ,=7" ~ ~ 
Registrar (Adm.) ' 

~ ~~~(v\v> 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: kv/ ~v()'Y) /RG/LP Dated: Jo .o't .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Muzaffer Lone 
S/0 Mohd Sharief Lone 

. RIO Sujmatna Dardahi Ahma, Tehsil Pogal Paristan, District Ramban 

vide Notification No.1586 Dated 05.3.2018 has been declared as 

Absolute/Final. 

By Order 
p 

d"=') • 

(Mohamma Yasin Beigh) 
Registrar (Adm.} 

rdd~ ') 
~\\A\"\1 

No: I";/-?; I! ~ I ?1- RGILP Dated: ~.o 023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Muzaffer Lone, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: b J.-l-- ~,_.;./RG/LP Dated: t• . "'" .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mudasir Ahsan 
S/0 Mohd Ahsan Rather 
·RfO Village Sahipora Qaziabad, Maqdum Mohalla, Tehsil Qaziabad 
Kralgund, District Kupwara 

vide Notification No.1557 Dated 03.03.2018 has been declared as 

Absolute/Final. 

By Order . \ ~/~ 
~-~ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: I '=1- 31 t9 - )--'f RGILP 
~ ~rv1 

Dated: ..../__Q_. o'-1.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mudasir Ahsan, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AN~ LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6rJ, t?'"~'J /RG/LP Dated: /D."' .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Razia Parveen 
D/0 Fazul Ullah 
RIO Chuchot Yokma Shagran, Nugal, Leh-Ladakh 

vide Notification No.587 Dated 07.08.2018 has been declared as 

Absolute/Final. 

, 
By Order 

6"'"')' ~ ~~-
(Mohammad Yasin Beigh) 

~'rgistrar (Ad111:.) 

No: !"! ?>31 ,.. 3 ;f 
(gk ~\v) 

RGILP Dated:)£_. 0'1.2023 - ..... , \ -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association Leh. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Razia Parveen, Advocate 

...... for information and necessary action. 

-~+ ~gistrar (Adm.) , 

6t ~)I} 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under SeCtion 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6VI( ~H /RG/LP Dated: /<>. 0 ".2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Priyanka Sangra 
D/0 Chander Nath 
RIO Village Kootah, Tehsil Hira Nagar, District Kathua 

vide Notification No.1088 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order t ~~ 
~· ~ 

(Mohammad Yasin Beigh) 

Registrar (~~m) 

No: I;:{- 3 ?J ~ -'-IS 
~ ~~ltV) 

RGILP Dated: k_. 0 4.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website: 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Priyanka Sangra, Advocate 

...... for information and necessary action. 

P'"'' L-:- -+-
Registrar (Adm.) 

~ *M1'') 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: t yf iY? vJ, /RG/LP Dated: (e • • 'I .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Tejashwar Singh Chib 
S/0 Hardev Singh Chib 
RIO H.No.790, Sector-C, Sainik Colony, Jammu 

vide Notification No.l155 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tejashwar Singh Chib, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6r6 tl-<'>-'!> /RG/LP Dated: I•. 0 ~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Arshad Choudhary 
S/0 Manzoor Hussain 
RIO Panihad Ward No.lO, Tehsil Koteranka, District Rajouri 

vide Notification No.1039 Dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order 

No: 1?1:3 f3 "Yt 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. . 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Arshad Choudhary, Advocate 

...... for information and necessary action. 

~-V~ 
Registrar (Adm.) 

fl ~) 
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HIGH COURT O·F JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising n:owe1s ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6 vf ~-,o0/RG/LP Dated: I{) . •4 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Meenakshi Sharma 
D/0 Govind Sharma 
RIO Prem Nagar Basti, Badyal Brahmana, R.S.Pura, District Jammu 

vide Notification No.1030 Dated 09.01.2020 has been declared as 

Absolute/Final. 

" By Order 
\ .A~~ 

(t\?o,ha~a~in Beigh) 

Registrar (Adm.) 

No: I ';( ;,bo - b I> RG/LP 
&1: <,l.~~\v) 

Dated: .JJL. D'1 .2023 ;:r l \ \;\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Meenakshi Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6 'Vi/ ~~':) /RG/LP Dated: /•. ~'I .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vivek Slathia 
S/0 Joginder Singh Slathia 
R/0 Gurha Slathia (Mandi Andrash), Vijaypur, Tehsil & District Samba 

vide Notification No.1158 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

(M~h· vy . ~B~h), 
o ammau asin e1g 

Gfegistrar (Adm.) 

Dated:~- oo/ .2023 ~,,\v'> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vivek Slathia, Advocate 

...... for information and necessary action. 

l't 

\ ~~~ 
~· .'<--/' 
Registrar (Adm.) 

~ ~~y) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6YJj Y.Y!>/RG/LP Dated: /o .•~ .2023 
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Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohd Rahiees 
S/0 Nasir Hussain 
RIO Fathe Pur, Danna, Tehsil & District Rajouri 

vide Notification No.l033 Dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order ...,.~/~ 
(Mohammad Yasin Beigh) 

Registrar (~ ) 

g l]'f 
No: ___,_I 1:-'--"-3_'::f-11_----'-tJ_D __ RGILP Dated: __i.Q_. o 'f .2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Rahiees, Advocate 

...... for information and necessary action. 

~-~~ 
Registrar (Adm.) 

~ ~)v~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: b;o 1rP!d/RG/LP Dated: /o .o'f .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shivali Sharma 
D/0 Dharam Paul 
RIO Narwal Bala near Shiv Shakti Mandir,Tehsil Bahu Jammu C/0 Advocate 
Sahil Sharma 

vide Notification No.ll51 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order ~./-----
(~hammaa Yasin Beigh) 

R)rgistrar (Adm ) 

No: 11: ?> <iJ I -81: RGILP 
~ ~\'-'\VJ 

Dated: ..l!:...._.o'1 .2023 ' 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shivali Sharma, Advocate 

...... for information and necessary action. 



30 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6?>/ ~yoy) /RG/LP Dated: /to . o4 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Kulbushan Sharma 
S/0 Mela Ram Sharma 
RIO V.P.O Garkhal Siderwan, Tehsil Akhnoor, District Jammu 

vide Notification No. 986 Dated 09.01.2020 has been declared as 

Absolute/Final. 

'I 

By Order 
..-1" ~..r',< 

(Mohammao Yasin Beigh) 

R~istrar (Adm.)~ 

~ ~\y 
No: 1138?1 ~ 1tt RGILP Dated: _h_. !)'1.2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Kulbushan Sharma, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 63 ~ o-f'J-0 v-J /RG/LP Dated: /o. ()~ .2023 
Q 
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Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rizwan Rasool Wani 
S/0 Ghulam Rasool Wani 
RIO Batibass, Mohalla Shagan, Tehsil Khari, District Ram ban 
AlP Jalalabad, Sunjwan, Jammu 

vide Notification No.1127 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 
~· 
(Moha asin Beigh) 

Regis~ar (Adm.) 
~~) 

RG/LP Dated: 1£_. o 't .2023 1.\ '\ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Rizwan Rasool W-ani, Advocate 

...... for information and necessary action. 
\ 

~-~~:;--
Registrar (Adm.) 

g ~~~> 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: b 3>3 i}'>'YMRG/LP Dated: /o . ,,_, .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Adil Malik 
S/0 Nazir Ahmed 
RIO H.No.514, New Plot, District Jammu 

vide Notification No.l655 Dated 29.03.2019 has been declared as 

Absolute/Final. 

By Order 
I 

,.,. ~~~ 
(Mohammad Yasin Beigh) 

Registrar (Adm0 

No: /':1- 'iP v ..- 68 RGILP 
(]l-- ~\11..-'> 

Dated: A.() '1 .2023 ~ \" 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Adil Malik, Advocate 

..... .for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: b3'tc.)'),oy3> /RG/LP Dated: /o .0 '1 .2023 
(/ 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Dilbar Singh 
S/0 Karanjit Singh 
RIO Village Thikrian, Tehsil R.S. Pura, District Jammu 
AlP H.No.369/B, Sec 1-P, Extn. Trikuta Nagar, District Jammu 

vide Notification No.1122 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order ,... ~uifk 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 
~A(V 

No: I '<fit~ r .- ;.{ RG/LP Dated:___&__. ~ '1 .2023 .c ~\ '·\fv) 
Copy forwarded to the: - ,· 

1. . Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Dilbar Singh, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6~f i JA>V!> /RG/LP Dated: ?o .o~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Udhay Singh Jasrotia 
S/0 Bishan Singh Jasrotia 
RIO Ward No.6, Mandi Tehsil Hira Nagar, District Kathua 

vide Notification No.ll82 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order \ _...,-1~~ 
(JVfuham~sin Beigh) 

Registrar ( A?!D_:) '1. 

~ ~\~l 
No: I if '116 - :k l--- RGILP Dated: _k_. t>'t .2023 ">\ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Udhay Singh Jasrotia, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 636,tp>?> /RG/LP Dated: (o !'-~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mubashir Masood 
S/0 Mohammad Yousuf 
RIO Namblabal, Pampore, Kashmir, District Pulwama 

vide Notification No.1041 Dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order \ ·~~ 
~··~ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

RGILP 
~ ~v> 

Dated: 1~ . t?'1 .2023 ~a,\'"'\, --. 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

ar:-Jd also keeping record of the same. 
7. Mr. Mubashir Masood, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: t ;;f-i)(>Y.J /RG/LP Dated: /a. • ~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Neeraj Nagotra 
D/0 Jagdish Raj 
RIO Village Nanak Chak, Tehsil and District Samba 

vide Notification No.1050 Dt.09.01.2020 has been declared as 

Absolute/Final. 

By Order .. ..-,. 
(Moham Yasin Beigh) 

Re~rar (Adm.) 

Dated:~. "~ .2023 ~,.,;, No: J ;f- '1 ~ o ~ 3 b RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. ·1ncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Neeraj Nagotra, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6;9 ~>eY21RG/LP Dated: !o. ~'1'.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Ishna Vaid 
D/0 Ashok Vaid 
RIO Lane No.3, H.No.67, East Extn.l/A, Mohalla Green Avenue, Trikuta 
Nagar, Jammu 

vide Notification No.1021 Dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ishna Vaid, Advocate 

..... .for information and necessary action. 

' @\J'~,. ,.,., .. ~ 
Registrar (Adm.) 

(if ~f"' 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 63 1~'fovJ /RG/LP Dated: /.,. •'I .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Syma Akhtar 
D/0 Mubarak Hussain 
RIO V.P.O Garnai, Tehsil & District Udhampur 

vide Notification No.1142 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

No:~I~-~-~~~--~Q_o ____ RG~P 
Copy forwarded to the: -

, 
~ ~~~ 

~· ~· 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

~ ~ Dated: .J.E_.t:JL( .2023 ;¥'1-l'-~f'V'> 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
·3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Ms. Syma Akhtar, Advocate 

...... for information and necessary action. 

~~- --~~- --- ~ -~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: b'J.D ~y.v, /RG/LP Dated: /o.o't .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Romika Thakur 
D/0 Gian Singh 
RIO Komia, Tehsil Billawar, District Kathua 
AlP H.No.847, Subash Nagar near Reliance Pole, Jammu 

vide Notification No.1138 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

No: 1-q.-4 fJ ,-- s:t RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jamml,.l for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Romika Thakur, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: t ttt a) ;o v3 /RG/LP Dated: A . o '1.2023 
I 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Palvi Sharma 
D/0 Pardeep Kumar 
RIO Haripur Brahmana, Tehsil Hira Nagar, District Kathua 

vide Notification No.l072 Dated 10.01.2020 has been declared as 

Absolute/Final. 

,_,. ~W'~ 
(Mohammad Yasin Beigh) 

By Order 

RGILP 

Re~trar (Adm.) 
lYJ- ~\vf rv'> 

Dated:~.o~ .2023 ~ I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Ms. Palvi Sharma, Advocate 

...... for information and necessary action. 

\ _.. -~ 
~(~~~ 
Registrar (Adm.) 

~ ~~J 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6lj2 ~ )o>-'.3 /RG/LP Dated: u . t:J'/.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Oshin Bakshi 
D/0 Bal Raj Bakshi 
RIO Ward No.3, House No.13, Adarsh Colony, Udhmapur 

vide Notification No.1075 Dated 10.01.2020 has been declared as 

Absolute/Final. 

,.,. ~!P~ 
(Mohammad Yasin Beigh) 

By Order 

RGILP 

Registrar (A~~k 
~ ~~)v7 

Dated: __!!.._. f)"/ .2023 1.\ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Oshin Bal<Shi, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising p~wers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: bl1'-lrd.-yoYP /RG/LP Dated: It!). o'-1 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. AasifHussain Dar 
S/0 Ab Rehman Dar 
RIO Sandoo BulBul Nowgam, tehsil Shangus, District Anantnag 
AlP Janipur Colony Jammu 

vide Notification No.l115 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order \ --W'~ 
~· ~.· ' 

(Mohammad Yasin Beigh) 

~egistrar (Adm.) 

No: { 1{ o LJ ..-If RGILP 
~ ~\~\v'? 

Dated: __jp_. t>I.J .2023 'J. I 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. AasifHussain Dar, Advocate 

...... for information and necessary action. 

I \ f)N"~ 
~·'~ ~ 

Registrar (Adm.) < 

@___ ~y') 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: t lfl iyoyP /RG/LP Dated: /o • o4 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 iri favour of: 

Mr. Akeel Ahmed 
S/0 Mohd Iqbal Wani 
RIO Chanjloo, Tehsil Banihal, Ramban AlP Janipur Colony, Jammu 

vide Notification No.1009 Dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order ,....~~~ 
(Mohammad Yasin Beigh) 

~egistrar (Adm.) 

Dated:...l.L. 0~023 ~) No: ---'-/ _._1-"S~i'Y_-_1_8 __ RGILP. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Akeel Ahmed, Advocate 

...... for information and necessary action. 

~·~w~ 
;f-egistrar (Adm.) · 

~ ~'11v) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAiill AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 1'16 ~v? /RG/LP Dated: /o. o'l .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rafee Sidiq 
S/0 Mohammad Sidiq Mir 
RIO Kaka Sathu, Jamlatha, Srinagar 

vide Notification No.939 Dated 22.11.2019 has been declared as 

Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

\ 

·\ --~~ ,.,. ~· 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 
®; ~\v~ 

Dated: _h._. oLf .2023 ')\ 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Rafee Sidiq, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6 '171: oJ 1t<>v3 /RG/LP Dated: { o. oli1 .2023 
Q 

45 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Irfan Ali Bhat 
S/0 Mohd Jamal Bhat 
RIO Odina Sonawari, Tehsil Sumbal,District Bandipora. 

vide Notification No.920 Dated 22.11.2019 has been declared as 

Absolute/Final. 

By Order 

No:~l~q~f~y~h_r~3_Y~ __ RG~P 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandi:'";'pora. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr.Jrfan Ali Bhat, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 648 a/'YOv> /RG/LP Dated: /o.olt .2023 
0 
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Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Smiley Sawhney 
D/0 Sanjay Sawhney 
RIO F-332, Hari Singh Nagar, Rehari Colony, Jammu 

vide Notification No.876 Dated 18.10.2019 has been declared as 

Absolute/Final. 

By Order ...,. \__-- /--:-
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

RGILP ~ ~\o/7 Dated: .1..£_. 04.2023 ~' '-' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4: President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Smiley Sawhney, Advocate 

...... for information and necessary action. 

" 

~-~~-
Registrar (Adm.) 

~ ~\v) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6ttq -f#v3J /RG/LP Dated: I() . "it .2023 

47 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Suhail Wani 
S/0 Ghulam Mohammad Wani 
RIO Bazar-E-Batamaloo, Tehsil Khas, District Srinagar 

vide Notification No.867 Dated 18.10.2019 has been declared as 

Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 

. 5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 

6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 

7. Mr. Suhail Wani, Advocate 
...... for information and necessary action. 

~ 

\ _.A~~ 
~--~­
Registrar (Adm.) 

® ~]") 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6fo fv> /RG/LP Dated: (., .8'r .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Shalabh Singh Punia 
S/0 Dhruv Singh Punia 
RIO Trihara, District Kathua. 

vide Notification No.1742 Dated 30.03.2019 has been declared as 

Absolute/Final. 

By Order 

No: I ?tf'11: r fj/ RGILP 

Copy forwarded td the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kathua. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. · 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Shalabh Singh Punia, Advocate 

. ..... for information and necessary action. 

~ ~fi'J" ~ 
r"' ~ ~ 
Registrar (Adm.) 

eft ~\v) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: tSi ~y.y) /RG/LP Dated: /o. •tr .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sadam Hussain 
S/0 Gulam Rasool 
RIO Bathindi Morh, Near Gousia Masjid, Jammu 

vide Notification No.l734 Dated 30.3.2019 has been declared as 

Absolute/Final. 

By Order 
, 

\ ~~~~ 
(Moham'irraaYasin Beigh) 

Registrar ( Adm.) 

Dated: JE_. •4 .2~ ~vi RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sadam: Hussain, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vyom Pankaj 
S/0 Sh. Pankaj Dogra 
RIO Ward No.2, Opposite U.Co.Bank, District Kathua 

vide Notification No.1622 Dated 20.03.2019 has been declared as 

Absolute/Final. 

·By Order 

No: { ]6 fJ~., J""" ;J. · RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council oflndia, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vyom Pankaj, Advocate 

...... for information and necessary action. 

\ -~~ 
~· '~ ~ 
Registrar (Adm.) 

~ %~r~ 

-------- ~-------
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of.the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: bS3 ~(l:lf:)J.k /RG/LP Dated: /I ~a-~-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Dhanraj Singh Sambyal 
S/0 Simar Singh Sambyal 
RIO Mandi Sangwali, Rolliwala, Tehsil & District Samba-184121 

vide Notification No.105 Dated 17.06.2019 has been declared as 

Absolute/Final. 

By Order ' ~;.,~.....---
~ 1 v""'· • 

(Mohamma Y as in Beigh) 

~egistrar (Adm.) 

No: lz6 ~'!J- 6CJ< RGILP Dated: .fL:::...~2023 ~v'> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Dhanraj Singh Sambyal, Advocate 

...... for information and necessary action. 

.. 
~ ~r#'~ 

r"B~ ~ 
Registrar (Adm.) 

@ ~~~~ 



I /'/ .. -~--;~--v/ . .. 
''/ ::;:.:~-- -

- ~- .;~/ 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6Sit o/jbl3/RG/LP Dated: I J/o ~ )2023 

52 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Masroor Bashir 
D/0 Bashir Ahmad Shah 
RIO Tethar Bani hal, District Ram ban 
AlP H.No.373 Tetahr Banihal, Khan Mohalla, District Ramban-182146 

vide Notification No.134 Dated 17.06.2019 has been declared as 

Absolute/Final. 

By Order 

No: I 7~ 61--- 6a- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncha·rge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Masroor Bashir, Advocate 

...... for information and necessary action. 

" 
~ a~~ ,.,r ~ -~ 

Registrar (Adm.) 

~ ~v1 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:6$"'.t"" o-/o1o;~/RG/LP Dated://-.tJ~-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Pardeep Kumar 
S/0 Kans Raj 
RIO Ward No.8, Masjid Mohalla, District Kathua-184101 

vide Notification No. 78 Dated 17.06.2019 has been declared as 

Absolute/Final. 

By Order 

No: fz£6q- ::/£- RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Pardeep Kumar, Advocate 

...... for information and necessary action. 



54 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: bfG ~)2/RG/LP Dated: J/-o~ ... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sumila Farooq 
D/0 Farooq Ahmad Banday 
RIO Sadar Bazar Road, Bijbehara, District Anantnag 

vide Notification No.167 Dated 18.06.2019 has been declared as 

Absolute/Final. 

By Order 

No: / 1:617-: () lf · RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sumila Farooq, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: bS""z1~o.<__s/RG/LP Dated: 1!-tfi/~2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Tanya Saraf 
D/0 Raj Kumar Saraf 
RIO Ward No.5, Main Bazar Chabutra near Shivalaya, Reasi 

vide Notification No.156 Dated 18.06.2019 has been declared as 

Absolute/Final. 

By Order 

No: f]ffJS""- q~ ... RGILP 

Copy forwarded to the: -

, 
\ ()>J'~ 

~(~ 
(Mohammad Yasin Beigh) 

~gistrar (Adm.) 

Dated: 1!-p-lf~023 ~-v> 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tanya Saraf, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6StJ "'d,lo;..3/RG/LP Dated: /l....o-?'~2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Anil Singh Bijyal 
S/0 Ram Raj Bijyal 
RIO Village Ganika, Tehsil Bhagwa, District Doda 

vide Notification No.770 Dated 19.09.2019 has been declared as 

Absolute/Final. 

By Order 

No: I it 9.3 - I:;- ]--o'c .. RG/LP , 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. Presiden( District Bar Association, :O.OAA· ' 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Anil Singh Bijyal, Advocate 

· ...... for information and necessary action. 



v 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6Sq 1j».o).3/RG/LP Dated: 11-.cJ~-;2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Raw han Rafiq 
D/0 Mohammad Rafiq Parrey 
RIO Patushai, Parrey Mohalla, Tehsil & District Bandipora 

vide Notification No.732 Dated 19.09.2019 has been declared as 

Absolute/Final. 

. \ _,. ()J'~ 
(~h.am~~ Beigh) .. 

By Order 

egistrar (Adm.) 
~ v> 

No: I 11-tJ! - i'J rJ. - RGILP Dated: I I -(J 2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Raw han Rafiq, Advocate 

...... for information and necessary action. 

_,, 0~~ 
Registrar (Adm.) 

@ ~~v) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 66o r£i_o)..:f;JRGILP Dated: I l...po/ .... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shabnam Manzoor 
D/0 Manzoor Ahmad Marazie 
RIO Madina Colony, Shairan Mohalla, Kreeri, District Baramulla 

vide Notification No.809 Dated 20.09.2019 has been declared as 

Absolute/Final. 

By Order 

No: / 'J Tq 9 .... /6 - RGILP 
) . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shabnam Manzoor, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 66/ Wo)3/RG/LP Dated: 11-.o ~~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Tsering Y angzin 
D/0 Thinlas Yangjor 
RIO Bota, Tukcha, Tehsil & District Leh 

vide Notification No.1189 Dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

No: I J-111- d.)t- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Leh. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tsering Yangzin, Advocate 

...... for information and necessary action. 

' ..,.;. ~· ~f;\1'~ 
Registrar (Adm.) 

~ ~'1\"J 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6 t(J o-/Ro).j/RG/LP Dated: //....-of~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Idrees Ahmad Zargar 
S/0 Mohammad Yousuf Zargar 
RIO Sadar Bazar, Mattan, Tehsil, Mattan, District Anantnag 

vide Notification No. 753 Dated 30.12.2020 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Idrees Ahmad Zargar, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6 6 9 o-J'Ro;.3/RG/LP Dated: /I~()~~ -;2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shagun Bharti 
D/0 Madan Lal 
RIO H.No.85, Manoh, Tehsil Akhnoor, District Jammu. 
AlP SOS Childr~Village Munshi Chowk, Gole Gujral, Jammu 

vide Notification No.1694 Dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order 
.. 

...... ~0""~ 
(Mohammad Yasin Beigh) 

No: IJ:f:& )._ - fY 9 - RG/LP 

~strar (Adm~) 

Dated: !l-ot, --.2023 ~\v) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shagun Bharti, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: b'ro t/p.o:LJ/RG/LP Dated: II ~ ... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Kajal Sambyal 
D/0 Suresh Singh 
RIO Ward No.1, P.W.D Colony, Tehsil & District Kathua 

vide Notification No.1773 Dated 08.05.2020 has been declared as 

Absolute/Final. 

By. Order ~·~~ 
(Mohammad Yasin Beigh) 
QRegistrar (Adm.) 
1 V ~v) 

Dated: 11- o~-.2023 ~\V\\ No: f1lCJtJ ~ Cft- RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kajal Sambyal, Advocate 

...... for information and necessary action. 

" 

~·,~oN'; 
~istrar (Adm.) 

~) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6 :ft/ ~)cyJ /RG/LP Dated: I! . ot.; .2023 
J 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Inderpaul Singh 
S/0 Mohinderjit Singh 
RIO 571/A, Nai Basti (Satwari), Jammu Cantt. District Jammu 

vide Notification No.1597 Dated 10.03.2020 has been declared as 

Absolute/Final. 

By Order 

No: I ;:J-1J 1- r y~ RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. · Mr. Inderpaul Singh, Advocate 

...... for information and necessary action. 

,_.,- VOV'*-
Registrar (Adm.) 

v ~~y) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6:;{ ovf ;,oy_> /RG/LP Dated: II . olf .2023 
0 

64 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Ruhani Sharma 
D/0 Pradeep Sharma 
RIO H.No.51!A, 1/C, Extn. Road, Trikuta Nagar, ·Jammu 

vide Notification No.l723 Dated 17.03.2020 has been declared as 

Absolute/Final. 

By Order 
\ -w~ 

(M~ha~asin Beigh) 

~istrar (Adm.) 

RGILP Dated:_ll_.oi.-J.2023 ~11> No: Ff ~ }- '-1 ,. 3o 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ruhani Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 61:6 ~-;-orJ/RG/LP Dated: I I. o'1 .2023 
~ 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Saima Sidiq 
D/0 Mohammad Sidiq Chiloo 
RIO Mughal Masjid, Hawal, Tehsil Khanyar, District Srinagar 

vide Notification No.1753 Dated 18.03.2020 has been declared as 

Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Saima Sidiq, Advocate 

...... for information and necessary action. 

~l~~~ 
cl~.egistrar (Adm.) 

lV ~\rv) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6 -:f-;f c/hJy?:J /RG/LP Dated: I~- o'-1 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Yogeshwar Singh 
S/OMooiRaj 
RIO Viii. Tandar, P.O Nagulta, Mohalla Badansoo, Tehsil Chenani, District 
Udhmapur 
AlP W.No.19, near Thakur Building Material Sambal Road,DC Residence 
Udhampur. 

vide Notification No.790 Dated 30.12.2020 has been declared as 

Absolute/Final. 

By Order 

No: RG/LP Dated: -------
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. ·lncharge. Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Yogeshwar Singh, Advocate 

...... for information and necessary action. 



'i 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU . . 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: b?/-8 ~~-r::, /RG/LP Dated: tJ--.oY .2023 
(j 
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Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Kumand Kiran 
D/0 Pawan Kishore Jandial 
RIO H.No.122, Ward No.3, Adarsh Colony, District Udhampur 

vide Notification No.22 

Absolute/Final. 

Dated 15.09.2020 has been declared as 

By Order 
rl' \ -C~V~ 
(Moham~i~ Beigh) 

~egistrar (Adm.) 

RG/LP Dated: __1_}:;_.~4 .2023 ~t.--'> No: t?Mss,.. bt 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kumand Kiran, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6~ tr<>v1 /RG/LP Dated: 1?--.o4 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Kyneez Maryam Beigh 
D/0 Ghulam Mohamad Beigh 
RIO Nowlari, Beigh Mohalla, Tehsil Pattan, District Baramulla 

vide Notification No.l614 Dated 11.03.2020 has been declared as 

Absolute/Final. 

By Order ~ ow-~--
~· ~ 

(Mohammad Yasin Beigh) 

~istrar (Adm.) 
~~) 

No: I":/- 9 t ), _. 6'6 RG/LP Dated: ...J.J::_. o4 .2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 

· 3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kyneez Maryam Beigh, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: tfJo e>}'),oy) /RG/LP Dated: I Y. 0 4.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Farhana Latif 
D/0 Abdul Latif 
RIO H.No.17, Lane No.8, Firdousabad, Sunjwan, Jammu 

vide Notification No.1587 Dated 10.03.2020 has been declared as 

Absolute/Final. 

By Order 

No: /;:f 96 9- 7-:r 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Farhana Latif, Advocate 

...... for information and necessary action. 

~ ~ 
,...., ' ~ {)\!'. =--
~strar (Adm.) • 

. ~\\1~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6f.Jidr;,or'l7 /RG/LP Dated: t;,. t>Y.2023 
(j 
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Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. U rvashi Bhatt 
D/0 Satesh Kumar Bhat 
RIO H.No.71P, Sector lA, Extension Trikuta Nagar, Jammu 

vide Notification No.1663 Dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Urvashi Bhatt, Advocate 

...... for information and necessary action. 

~ tN'~ 
r=t·~ " 
c¥-e~istrar (Adm.) 
~V ft-£.

1

v7 --4.141 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: t'iJ} cf-wn /RG/LP Dated: lv. &llJ .2023 
v 
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Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sunil Singh 
S/0 Munshi Ram 
RIO Dhanour, Tehsil Arnas, District Reasi 
AlP Gran Morh, District Reasi 

vide Notification No.781 Dated 30.12.2020 has been declared as 

Absolute/Final. 

' 
By Order \. --~~ 

~"\ ~· 
(Mohammad Yasin Beigh) 

gistrar (Adm.) 

RG/LP 
~'V) 

Dated: .ll:::_. o'1 023 "!:. \ \ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K. and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sunil Singh, Advocate 

..... .for information and necessary action. 

,.,.' o-;;. . ·~ ~ 
Registrar (Adm.) 

(il ~I"; 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6<83 af1a'YJ. /RG/LP Dated: lv.~'-1 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Komal Dogra 
D/0 Subash Chander 
RIO Janipur Colony near Ram Lila Ground, H.No.687, Jammu 

vide Notification No.1610 Dated 11.03.2020 has been declared as 

Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

\ ov~~ 
~· ~ 

(Mohammad Yasin Beigh) 

~egistrar (Adm.) 

Dated: !2::_. "'Y.2023 ~1 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
· 6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Komal Dogra, Advocate 

...... for information and necessary action. 

~· 

~str 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

/RG/LP Dated: tv. o4 .2023 

Provisional admi~sion as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Pooja Sharma 
D/0 Ram Paul Sharma 
RIO Nandak, Purmandal, Tehsil & District Samba 

vide Notification No.1641 Dated 12.03.2020 has been declared as 

Absolute/Final. 

By Order 

No: lyt'f1ll - /'Bot> '1 RGILP 

Copy forwarded to the: -

. 1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Pooja Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHM~R AND LADAKH AT JAMMU 
(Exercising powers ofBar Coun~il under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6Bf aJ~y-~ /RG/LP Dated: IY. ot-r .2023 
v 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Nisar Ahmed 
S/0 Abdul Hamid 
RIO Khanetar, Nari Ward No.1, Khanetar, Tehsil Haveli, District Poonch 

vide Notification No.468 Dated 10.12.2020 has been declared as 

Absolute/Final. 

By Order \ W"vJ.~ 
~·'~ 
~M~hammad Yasin Beigh) 
~istrar (Adm.) 

~1-') 

No: /fJ()tJ!" -11 RGILP Dated: .J..L. o'-1 .2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nisar Ahmed, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 68~ a/J '}Dv'l:> /RG/LP Dated: Jy.o4 .2023 d. 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Deeksha 
D/0 J oginder Pal 
RIO Mandai Purmandal, Village Jaswal Katwalta, Tehsil Bari-Barahmna, 
District Samba 

vide Notification No.1584 Dated 10.03.2020 has been declared as 

Absolute/Final. 

By Order 

No: /3fJJ~--Ifh RG/LP 

Copy forwarded to the: -

\ . CAl'-~~ 
n· ~ 

(Mohammad Yasin Beigh) 

Vegistrar (Adm.) 

Dated: .. lk .. A> <t .2023 ~ '? 

1. Principal District and Sessions Judge, Samba 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Deeksha, Advocate 

...... for information and necessary action. 

~.~· \__-.ov-:::. 
~trar (Adm.) · 

~"V~ 



76 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: t?l';f t '>DY:!> /RG/LP Dated: /v.<>lf .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Jatinder Singh 
S/0 Prithipal Singh Andotra 
RIO Ward No.12, Mandikher, near Shiv Mandir, Kathua, J&K 

vide Notification No.1605 Dated 11.03.2020 has been declared as 

Absolute/Final. 

By Order 

No: !Oo/1..- ry{' RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Jatinder Singh, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 68/d ofr;o'r''!:> /RG/LP Dated: lr. ott .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Nadiya Tariq 
D/0 Peer Tariq Ahmad 
RIO Khanpora, I.T.I Road, Dar Mohalla, Tehsil & District Budgam 

vide Notification No.lll Dated 22.10.2020 has been declared as 

Absolute/Final. 

By Order 

No: I flt> vi:. ,.... 3 >- RG/LP 

Copy forwarded to the: -

\ .A~~ 
~- .\._L' 

(Mohammad Yasin Beigh) 
~gistrar (Adm.) 

Dated: .l.'k_. of../ .2023 ~? 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nadiya Tariq, Advocate 

...... for information and necessary action. 

\ __ ()./'.;,. 
~··~~ 
~istrar (Adm.) 

~v) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No: tfl q f:<.o;._;/RG/LP Dated: I J2 .-o-t;..-2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Javaid Yousuf 
S/0 Mohd Yousuf 
RIO Alamdar Pora, Tehsil Magam, District Budgam 

vide ·Notification No.1606 Dated 11.03.2020 has been declared as 

Absolute/Final. 

By Order 

No: /& 033-4 tJ -< RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Javaid Yousuf, Advocate 

...... for information and necessary action .. 

\ ~()V'-~ 
r;· .~'. _,-­
~gistrar (Adm.) ' 

~y7 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: &q~ ~f'Jvo).3/RGILP Dated: I oi..--o-4 ... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Midhat Khanum 
D/0 Gulab UdDin Badhana 
RIO Mayam Tehsil Boniyar, District Baramulla. 
AlP Baghat Gurudwara Lane, H.No.19, Barzulla, Srinagar. 

vide Notification No.1468 Dated 06.03.2020 has been declared as 

Absolute/Final. 

By Order ' 
.... ' ~ f!I>J' -,.-.-

~~o~ammad Yasin Beigh) 
jyRegistrar (Adm.) 

No: / [) 0 Cf 1- 4 9 - RGILP Dated: J ~ .£}~ ~2023 ~) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Midhat Khanum, Advocate 

...... for information and necessary action. 

\ 

' 
()""") J' 

~istr 

@IV'~ 
( 

Adm.) 

~) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: b91 6J/ ~o).}; /RG/LP Dated: Jo2 ;4V·.2023 
J i 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Pratyaksh Dutta 
S/0 Kanwal Kumar Dutta 
RIO House No.424, Lane No.4, Suryavanshi Nagar, Lower Roop Nagar, 
Jammu 

vide Notification No.1728 Dt.17.03.2020 has been declared as 

Absolute/Final. 

ByOrder ~ ~~ 
~· \__./ 

(Mohammad Yasin Beigh) 

~gistrar (Adm.) 

I fJ ~ Lf CJ, )6- RG/LP Dated: I~ ~o 9:2023 ~v) No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Pratyaksh Dutta, Advocate 

...... for information and necessary action. 

~-~ov-~ 
GRe~istrar (Adm.) 

y ~:> 



/ 
I 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: f:6312otJ/RG/LP Dated://-o-Cf..-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Akshay Gupta 
S/0 Vinod Kumar Gupta 
RIO Ward No.3, Govt. Girls School Ramban 
AlP 770-F, Bharat Nagar Rehari Colony, Jammu 

vide Notification No.l733 Dated 18.03.2020 has been declared as 

Absolute/Final. 

' 
...., ' ~()AJ' ~ 

AM~hammad Yasin Beigh) 

By Order 

~yRegistrar (Adm.) 

No: IT 13 3- lf 0 - RGILP Dated: II -o lf -.2023 ~.,"), 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Akshay Gupta, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: &q~ 1f1o)_3JRGILP Dated:) d, ~ ... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sartaj Ahmad Mir 
S/0 Ghulam Nabi Mir 
RIO Wanpora Choimulla, Tehsil Qazigund, District Anantnag 

vide Notification No.119 Dated 22.10.2020 has been declared as 

Absolute/Final. 

ByOrder \ . ~~ 
~·~ 

r\Mohammad Yasin Beigh) 
)?Registrar (Adm.) 

No: /() 0 0- 6 ir ~ RGILP Dated: I ,1 -;e-ll '.2023 %\ v) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sartaj Ahmad Mir, Advocate 

...... for information and necessary action. 

,..,. ~IN'~. 
~Re~trar (Adm.) 
vr ~~) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 69~ =('&23/RG/LP Dated:/Jl~.a-tt..-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mudasir Ali 
S/0 Ali Mohammad Lone 
RIO Nadihal Rafiabad, Tehsil & District Baramulla 

vide Notification No.1727 Dated 17.03.2020 has been declared as 

Absolute/Final. 

By Order \ ---fN'-vl,-
A~~am~si~ Beigh) 
Vegistrar (A~m) 

No: / fJ (} b g-.. T ~ - RGILP Dated: I d. 4f/ ~ .2023 %\ Y~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mudasir Ali, Advocate 

...... for information and necessary action. 

~ ~~ 
r=t~.~ 
Registrar (Adm. )" 

qy ~11~ 

. " . ---- . ·-'. :_·- --~ -·· --~ .. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6 Cj l{ 1{?-o;~/RG/LP Dated: 1 ~...tit/ ... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Salman Jan 
S/0 Muzaffar Ahmad Jan 
RIO Baghi Mehtab, Tehsil Chanapora, District Srinagar 

vide Notification No. 482 Dated 10.12.2020 has been declared as 

Absolute/Final. 

By Order 

No: /(} 0 {_3., fj)(J _,_ RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
. 5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Salman Jan, Advocate 

...... for information and necessary action . 

..-,. \ ()\/' ~ 
Regist~.) .. 

€l ~\'v~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No:69.f"" ~2.o2?,/RG/LP Dated: f~ .. t1f~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Najmul Sabha 
D/0 Bashir Ahmad 
RIO Nowpora, Tehsil Uri, District Baramulla 
AlP Sheikh Ul Alam Colony Khawaja Bagh, Baramulla 

vide Notification No. 105 Dated 22.10.2020 has been declared as 

Absolute/Final. 

By Order \ ... ~~ 
~· ~' 

ffl~hammad Yasin Beigh) 
'1ftegistrar (Adm.) 

No:/_() 0 fJ f - (} 8 .,-- RGILP Dated: !.2__-Pif '.2023 ~ v). 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of. India, New Delhi. 
3. Manager, Government Press; Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Najmul Sabha, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:t9~ ~l3/RG/LP Dated:/&l ... o-f/ .... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Syeq Dansih Aejaz 
S/0 SyedAejaz Ahmad 
RIO Gundipora, Bongam, Tebsil Kakapora, District Pulwama 

vide Notification No.1783 Dated 08.05.2020 has been declared as 

Absolute/Final. 

By Order 

No: I(/ (IJf!j q"' q 6- RGILP Dated: }/}. ~{l'f or .2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Syed Dansih Aejaz, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6 Cfr f{Jel.3 /RG/LP Dated:/~ .. gl( ..- .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Raza Ullah Khan 
S/0 Mohd Iqbal Khan 
RIO Village Dabraj, Tehsil Mankote, District Poonch 
AlP C/0 Hill View Super Market Vidhata Nagar, Lane No.3, Bathindi, Jammu 

vide Notification No.1683 Dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order \ f/\1' vJ.~ ,.,, ~ 
~Mo~mmad Yasin Beigh) 
llftegistrar (Adm.) 

No: / f}o 9T -/clft- RGILP Dated: lf1:dif;~·2023 ~~ vJ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Raza Ullah Khan, Advocate 

...... for information and necessary action. 

~ ·~~ 
~· ~ . 
~gistrar (Adm.) 

~rv> 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No:6qt2 1Jo1_2 /RG/LP Dated: )fJ. a-a~~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shazra Malik 
D/0 Imtiaz Ah Malik 
RIO Bhaderwah, Dharampura, Tehsil Bhaderwah,District Doda 
AlP Tej Bahadur Nagar, 108/5, District Jammu 

vide Notification No.1699 Dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order 
\ 

\ -~~ 
~oha~fn Beigh) 

RGILP 

~egistrar (Adm.) 

Dated: 11l::_cr~023 %\v) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shazra Malik, Advocate 

...... for information and necessary action. 

\ -eN'-~ 
~~-~-~ ~ 
Registrar (Adm.) 

@ Amv~ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

89 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Syed Idrees Andrabi 
S/0 Syed Mohmad Ayoub Andrabi 
RIO Ratnipora, Pir Mohalla, Tehsil Kakapora, District Pulwama 

vide Notification No.1781/LP Dated 08.05.2020 has been declared as 

. Absolute/Final. 

By Order 

No: I() II ,.3 ~ ~() ..- RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Syed Idrees Andrabi, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: J:friJ 'f'~ /RG/LP Dated: )tJ_ -~ ~2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sunny Raj Sharma 
S/0 Ajay Kumar Sharma 
RIO Jankpour, Punjdhara, Brahman Mohalla, Teh. Dachan, District Kishtwar 
AlP 101- Trisnadhya Vihar, Gurha Brahmana, Patoli, Akhnoor Road, Jammu 

vide Notification No.1782 Dated 08.05.2020 has been declared as 

Absolute/Final. 

By Order \ (P-~ 
r-)'~ 

(Mohammad Yasin Beigh) 
. ~gistrar (Adm.) 

No: LSI~~ -.- :l/9 - RG/LP 
~ ~'> 

Dated:)~ .... ~ .... 2023 "~\"'I 
Copy forwarded to the: -. 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. -""' 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sunny Raj Sharma, Advocate 

...... for information and necessary action. 

,--,• \__~ 
Registrar (Adm.) 

~ ~\v? 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: J-6! ofl~ /RG/LP Dated:Jbl~o-f/.,..2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ashaq Hussain Mir 
S/0 Ab Razaq Mir 
RIO Dangar Pora Pulwama, Tehsil & District Pulwama 

vide Notification No.1760 Dated 06.05.2020 has been declared as 

Absolute/Final. 

By Order 

No: I (!)I %L-9 - 3~ - RG!LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ashaq Hussain Mir, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ?/02 1/2tll31RGILP Dated:J$2~..-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Anubhav Sudan 
S/0 Harish Chander 
RIO Maralia, Ward No.-7, Miran Sahib, R.S.Pura, Jammu 

vide Notification No. 1259 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order \ .()PJ-~ 
~·'~ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 
@ ~,'v) 

Dated: I :l..:-fl ~ ..... 2023 ~I '-t No: IS 13 Y: ... &..fl..t ~ RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, (?overnment Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Anubhav Sudan, Advocate 

...... for information and necessary action. 

J 

if4~ \ ../! W' _:::;--
Regis~dm.) 

~ • ., 



HIGH COURT OF JAMMU & I<ASHMIR AND LADAKH AT JAMMU . . 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:1o3 ~flcJ._JJ /RG/LP Dated: /&-.oJt..-.2023 

93 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vishal Sharma 
S/0 Sanjeev Kumar Sharma 
RIO H.No.339, Suchani, Vijaypur, District Samba 

vide Notification No.l:B59 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 
, 

...., . ~OJ' ""'"'---=-­
(Mohammaa Yasin Beigh) 

Registrar (Adm.) 'l 

@: L~J 
No: I fJ I t{g--- s--d- -e- RG/LP Dated: I ~ ~ .2023 ./ ~~ "\ \ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vishal Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 1-t31.fb'J.3 /RG/LP Dated: 1~-;01 ... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Urvashi Vaid 
D/0 Devki Nandan 
RIO VPO Paloura Opp. Raina Hr. Sec. School, Jammu North, Jammu 

vide Notification No.1332 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order 

No: I {!l( S3 ...- 6 () "'r 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Urvashi Vaid, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ebben Ali Ganie 
S/0 Showqat Ali Ganie 
RIO House No.11, Janakpur, Lohrna,Tehsil Dachhan, District Kishtwar 

vide Notification No.1477 of 2021/RG Dated 16.12.2021 has been declared 

as Absolute/Final. 

By Order ,.,., . . 

~~bam· a Yasin Beigh) 

RGILP 

vegist~(Ar 

Dated:~-4 .. 2023 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. · 
7. Mr. Ebben Ali Ganie, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

. NOTIFICATION 

No: "::Jot" 'ifd.o~J/RG/LP Dated:la---o-f(-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Tanveer Ali Tantray 
S/0 Ali Mohd. Tantray 
R/0 Parnewah, Khansahib, District Budgam 

vide Notification No.1335 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order 
' --'·t;J-~ 

(Moha~s.in Beigh) 
Registrar (Adm.) 

RGILP 
~ -A~~~ 

Dated: !..d....:=...rtf.j •• 2023 / ~'\\, 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tanveer Ali Tantray, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 1-o6 offfl&.-.3/RG/LP Dated: I ~--Dft-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms.Tanvi Sharma 
D/0 Rakesh Sharma 
R/0 Ward No.19, H.No.0843, Mohalla Sant Nagar, opposite Sant Park, New 
Jail Road, Udhampur 

vide Notification No.1588 of 2021/RG Dated 17.12.2021 has been declared 

as Absolute/Final. 

By Order 
\ -(}!J-~ .,_,. ·~ . 

(Mohammaa Yasin Beigh) 
· ~egistrar (Adm.) 

No: If}/ 6@ - "'{?: RGILP Dated:~· ~023 ~ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms.Tanvi Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION . . . 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sugandh Gandotra 
D/0 Sunil Gandotra 
RIO D-3, Bahu Apartments, Green Belt, Gandhi Nagar, Jammu 

vide Notification No.1577 of 2021/RG Dated 17.12.2021 has been declared 

as Absolute/Final. 

By Order ' \ --~~ 
~-~.' 

(Mohammaa Yasin Beigh) 

~istrar (Adm.) 

oated: 152-a-lf .... 2o23 ~r}; No: I{) I U- f!9 3 - RGILP 
' 

Copy forwarded to the: -

1. Principal District and Sessions Judge,Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sugandh Gandotra, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: j-e& uJw2 /RG/LP . Dated: fa-O-f{".2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sheemu Nazir 
D/0 Nazir Ahmad Ganai 
RIO Charamgari Mohalla, Nawab Bazar, Srinagar 

vide Notification No.1589 of 2021/RG Dated 18.12.2021 has been declared 

as Absolute/Final. 

ByOrder \ \ ~~ .....,. ~ 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 
(91/ ~y) 

No: /fJ I fJ(J- q 1-- RGILP Dated: fL..-rAf::.2023 ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sheemu Nazir, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: :f!JJ i'VB /RG/LP Dated:fgl.p-{( <.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ezzaan Dawar 
S/0 Shaukat Ali 
RIO Tralla Gujjran, Tehsil Kotranka (Budhal), District Rajouri 
AlP H.No.1, Lane No.2, Madina Hill, Bathindi, Jammu 

vide Notification No.1478 of 2021/RG Dated 16.12.2021 has been declared 

as Absolute/Final. 

, 
By Order w-~ 

(:t\1o\;amma a sin Beigh) 

Registrar (Adm.) 

No: /fl_t9fl-9Cf.-- RG/LP Dated: 1&-~023 ~~~v) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ezzaan Dawar, Advocate 

...... for information and necessary action. 

r> .. 
Regist 

g 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 118 ~J3 /RG/LP Dated: fd- -o-ft~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Aurjumand Bashir Khan 
D/0 Bashir Ahmad Khan 
R/0 Nai Basti, Gudar, Tehsil Pahloo, District Kulgam 
AlP Hyder Colony, Ashaji Pora, Anantnag 

vide Notification No.1457 of 2021/RG Dated 16.12.2021 has been declared 

as Absolute/Final. 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aurjumand Bashir Khan, Advocate 

...... for information and necessary action. 

\ tlif~ 
~·~ 
Registrar (Adm.) ~ 

~ ~p/$ 



102 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 7/1 1(1_o)_!J /RG/LP Dated: I fL~o~--.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Randhir Singh 
S/0 Nirpal Singh 
RIO Sector No.1, Gole Munshi Chak, Bank Colony, Talab Tillo, Jammu 

vide Notification No.509. of 2021/RG Dated 08.06.2021 has been declared as 

Absolute/Final. 

By Order 

No: I [J llJ I - !() -- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. _Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Randhir Singh, Advocate 

...... for information and necessary action. 

r>• 
Regist 

@ 

' f)AJ"v;:_ 
dm.) ' 

~ly) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 1td. oz7'2t7it3/RG/LP Dated: I ~~-2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Wasiq Tak 
S/0 Iftikhar Ahmed Tak 
RIO House No.345, Mohalla Dalpatian, Tehsil & Disttict Jammu 

vide Notification No.1573 of 2021/RG Dated 17.12.2021 has been declared 

as Absolute/Final. 

By Order· 

No: /@:i~t1-d_~ RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Wasiq Tak, Advocate 

...... for information and necessary action. 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 1/3 ~).3/RG/LP Dated: J(J..,.o-o/,_.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Isba Razdan 
D/0 Inder Krishan Razdan 
RIO Habba Kadal,Maddanyar,Tehsil Srinagar South, District Srinagar 
AlP Flat-9, Block-88, Jagti,Lane-17 Minitownship Jagti, Jammu 

vide Notification No.584 of 2021/RG/LP Dated 03.07.2021 has been declared 

as Absolute/Final. 

By Order 

No: I fl :1 '11 ..- :3 Ct --- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Isba Razdan, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASilMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: flLt 1f tl-oJ-3 /RG/LP Dated: I Jl-Dil~-2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Azfar Pirzada 
D/0 Miraj Azim 
RIO Rambagh, Near Diamond Silk Factory, Rambagh, Srinagar 

vide Notification No.570 of2021/RG/LP Dated 03.07.2021 has been declared 

as Absolute/Final. 

By Order ~ -~~ 
,.-,~ ~ 

(Mohammad Yasin Beigh) 

~gistrar (Adm.) 

Dated: ~1§023 ~~~ l/} No: /fJ ;)_~ S'.- ¢( 9._ ..- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6.· lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Azfar Pirzada, Advocate 

...... for information and necessary action. 

' 
n·~~ 

Registrar (Adm.) g ~~jv/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: :{f£ cfio)-3/RG/LP Dated: /jl._-p-1{ ~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vishal Sharma 
S/0 Satpaul Sharma 
RIO Nomain (Katra), Near Check Post, Tehsil Katra, District- Reasi 

vide Notification No.542 of 2021/RG/LP Dated 08.06.2021 has been declared 

as Absolute/Final. 

By Order 

No: Iff ~f!~ ~s-o~ RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

. and also keeping record of the same. 
7. Mr. Vis hal Sharma, Advocate 

...... for information and necessary action. 

•......_ 
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HIGH COURT OF JAMMU.& KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 1:16 cf/J.oJ-$ /RG/LP Dated: I ;l~ .. 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vishal Dogra 
S/0 Narender Kumar 
RIO Rahya Bagla, Tehsil Vijaypur, District Samba 

vide Notification No.539 of 2021/RG/LP Dated 08.06.2021 has been declared 

as Absolute/Final. 

By Order 

No: /f2:JS/...- o& .,. RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vishal Dogra, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Sectiqn 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No: :fir {f)a.t2/RG/LP Dated:/~~t; .. 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Versha Choudhary 
D/0 Raj Kumar Choudhary 
RIO Ward No.5, Lower Rehmbal lind Near Kali Mata Mandir, District 
Udhampur 

vide Notification No.538 of 2021/RG/LP Dated 08.06.2021 has been declared 

as Absolute/Final. 

By Order 

No: / tJ fL§9 -- 6(, -c- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in. the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Versha Choudhary, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: "l/81J_o;_g /RG/LP Dated: I~ ..o9<.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Safeer Ahmed 
S/0 Mohd Taj 
RIO Gulhalta, Tehsil Mendhar, District Poonch 

vide Notification No.661 of 2021/RG Dated 05.07.2021 has been declared as 

Absolute/Final. 

By Order 

No: /0 ~T ... 7-tj ...-- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Safeer Ahmed, Advocate 

...... for information and necessary action . 

..... \.__-1M~ 
Registrar (A~dm.) " 

(;) 'vtt, 
~ ~\ '-\\ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 119 ff{£cJ--:BIRGILP Dated:J~~~ ... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Radika Rajput 
D/0 DaulatRam 
RIO Bishnah, Sikander Pur, Tehsil Bishnah, District Jammu 

vide Notification No.639 of 2021/RG Dated 05.07.2021 has been declared as 

Absolute/Final. 

By Order 

No: I@!)_ hf"-- {} g_ - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Radika Rajput, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 'f"JJJ 1/?-~3 /RG/LP Dated: /&>.. '{)o/ ·.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Roshiba 
D/0 Roshan Lal 
RIO H.No. 437, L.No.17, Rajpura Mangotrian, Tehsil & District Jammu 

vide Notification No.632 of 2021/RG Dated 05.07.2021 has been declared as 

Absolute/Final. 

By Order 

No: / fi2_8l>? - 9 CJ ~ RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms: Roshiba, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: :f'Y/ a£r-oy~_IRG/LP Dated: /J----.t>lf.2023 
? 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Palvi Thakur 
D/0 Bodh Raj Thakur 
RIO Gharian KaHan, Near Agriculture Office, Ward No.2, Tehsil Chenani, 
District Udhampur 

vide Notification No.627 of 2021/RG Dated 05.07.2021 has been declared as 

Absolute/Final. 

By Order 

No: I ~,;Lfl..f ..-.{' o RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Udhampur. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Palvi Thakur, Advocate 

. ..... for information and necessary action. 

' 
\ bqJ'~ 

~· ~ 
Registrar (Adm.) 

(it ~-y~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 612-- af~ovJ /RG/LP Dated: '' . €>~ .2023 
·ij 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Neha Pandita 
D/0 Baya Ji Pandita 
RIO H.No.178, Sector 2B, Om Vihar, Vinayak Nagar, Muthi, Tehsil & District 
Jammu. 

vide Notification No.622 of 2021/RG Dated 05.07.2021 has been declared as 

Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

\ 

\ A~~ 
~-~ 

(Mohammad Yasin Beigh) 

~gistrar (A~dm.) 
trtt 'V'> 

Dated: _j}_. tj ~ .2023 ~41 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Neha Pandita, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 1:YY1'Jto~ /RG/LP Dated: /Y.o4 .2023 
0 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mool Singh 
S/0 Bhabishan Singh Bali 
RIO Muthalal Alinbass, Tehsil Ukhral, District Ramban 

vide Notification No.616 of 2021/RG Dated 05.07.2021 has been declared as 

Absolute/Final. 

By Order ~ -A~~ 
(Nfi>ha~n Beigh) 

No: 18~.D -~?= 
J 

RG/LP 

~gistrar (Adm.) 

Dated: J'Y .o't .2023 ~'} 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mool Singh, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 11.-3 1(~;68/RG/LP Dated: ltf-~~"~2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Kannu Karan Prasher 
S/0 Sushil Kumar 
RIO Village Uttri, P.O. Barwal, Tehsil & District Kathua 

vide Notification No.597 of 2021/RG/LP 

declared as Absolute/Final. 

By Order 

Dated 05.07.2021 has been 

\ ~()V'~ 

No: /fir? J (} ... 6 %'- RG/LP 

(r\i1ham'Jn.6asin Beigh) 

~gistrar (Adm.) 

Dated: / 8.-ol/·.2023 ~.,.'> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High. Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Kannu Karan Prasher, Advocate 

...... for information and necessary action . 

.,. \ / ~f/11'~ 
Regist~om.) ~ 

~ ~r~> 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: '9)!; jJoJ-3/RG/LP Dated:/OL-~~ ... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rashid Ahmad Sofi 
S/0 Abdul Salam Sofi 
RIO Malia Bagh, Naseem Bagh, Radi Mohalla, Eidgah, Srinagar 

vide Notification No.1382 of2021/RG Dated 17.11.2021 has been declared as 

Absolute/Final. 

By Order 
,.., • ~ 0\/'-...,!,.­

(Mohammaa Yasin Beigh) 

· No: / [/3f6- T-3-- RGILP 

~egistrar (Adm.) 
J . -In@; ~<tv) 

Dated: 1~ -py< .2023 ~ \.\ J . 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Sri nagar for information 

and also keeping record of the same. 
7. Mr. Rashid Ahmad Sofi, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sameena Bano 
D/0 Mohmad Shafi 
RIO Khadniyar, Lone Mohalla, District Baramulla 

vide Notification No.1377 of 2021/RG Dated 17.11.2021 has been declared 

as Absolute/Final. 

By Order ~ __....,()\.A~ 

No: I &3 rl;- ~I- RG/LP 

(!Vfuham'nraa'Yasfn Beigh) 

Registrar (~d!ll.) 

Dated: I £-A023 ~ '11'\t '.\ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sameena Bano, Advocate 

...... for information and necessary action. 

,-. • ~CAl' v-I­
Registrar {Adm.) ~ 

~ %111') 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ":])_6 1flaJ-31RGILP ·oated: IJ..-eJY.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sanna Shabir 
D/0 Shabir Ahmad Khan 
RIO Chanapora, Sir Syed Lane, District Srinagar 

vide Notification No.1357 of 2021/RG Dated 17.11.2021 has been .declared as 

Absolute/Final. 

By Order ~·~~ 
(Mohammad Yasin Beigh) 

~egistrar (Adm.) 

Dated: 1.2..dtf.%23 ~ y) No: / fJ J tJ !J- /1 Cf- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sanna Shabir, Advocate 

...... for information and necessary action. 

~- \____--~ 
Registrar (Adm.) 

~ ~v) 



120 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ?f'2-:··r 1~>-:J /RG/LP Dated: tv-. olf .2023 
(/ 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sandus Sayeed 
D/0 Mohammad Sayeed Dar 
RIO Nowpora Kalan, Sopore, District Baramulla 

vide Notification No.1361 of 2021/RG Dated 17.11.2021 has been declared 

as AbsoluteiFinal. 

, 
\ _/\OV"~ By Order 

RGILP 

(l\?oha~sin Beigh) 

tgistrar (Adm.) ~ 

Dated: ..1.:!::_. ~Y.2023 ~); 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sand us Sayeed, Advocate 

...... for inform.ation and necessary action. 
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i 

RIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
) (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: tJd-6! t9(/l1oJ}/RG/LP Dated:j ~-r-olf-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aamir Ahmad Wani 
S/0 Ab Rashid Wani 
RIO Panzatt Wanpora, Deva Mohalla, Qazigund, District Anantnag 

vide Notification No.1269 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order 

No: L() (j (}3 - ( 0 -= RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. . lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aamir Ahmad Wani, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: J:J.q trJ:loJ-9/RG/LP Dated: tJA-r.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Aasima Aafreen 
D/0 Ghulam Mohammad Lone 
RIO Batwina Ganderbal, Ganjipora, Tehsil Wakura, District Ganderbal 

vide Notification No.688 of 2021/RG/LP Dated 19.07.2021 has been declared 

as Absolute/Final. 

By Order 

No: / fJ if /I - /I) - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aasima Aafreen, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 13() 1J..oJ-3/RG/LP Dated: J !J~ lf -.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Nadeem Akhter 
D/0 Mohd Ayoub Khan 
RIO Chaktroo, Tehsil Haveli, District Poonch AlP Nowabad Sunjwan, Jammu 

vide Notification No.624 of 2021/RG Dated 05.07.2021 has been declared as 

Absolute/Final. 

By Order . \ .... vJ"~ 
~· ~ 

(Mohammad Yasin Beigh) 
gistrar (Adm.) 

-A~--/\~~ 

/f) Lf / 9- :tG - RG/LP Dated: /.Jd. 2023 L--~) '-" 1 
No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association,Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nadeem Akhter, Advocate 

...... for information and necessary action. 

\ A~~ 
~0~ '-

"Registrar (Adm.) 

{[t ~~rv> 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 131 ~~ay_3/RG/LP Dated: JJ ... tJ-!1 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Umhani Rashid 
D/0 Ab Rashid Dar 
RIO Shutloo Rafiabad, Rohama, District Baramulla 

vide Notification No.1334 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order eM'"~ 
.,.-,. 

(Moham Yasin Beigh) 
Registrar (Adm.) 

No: I f) l/:1 r ~ 311 - RG/LP Dated: I~ J$:2023 ~'1) y) 

Copy forwarded to the·: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Umhani Rashid, Advocate 

...... for information and necessary action. 

_/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Zubeera Ayoub 
D/0 Mohammad Ayoub Dar 
RIO Ladoora Rafiabad, Watergam, District Baramulla 

vide Notification No.1365 of 2021/RG Dated 17.11.2021 has been qeclared 

as Absolute/Final. 

By Order L c;J'..,..;. ~ 
(~ham ~ Beigh) ' 

Registrar (Adm.) 

Dated: l...!J..::.~23 ~v'J. No: lf!J L/ 5.)- L/ ~- RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Zubeera Ayoub, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !lJ 1 &{)._o)-J /RG/LP Dated: J· ;t~ 04 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Iram Bashir 
D/0 Bashir Ahmad Bhat 
RIO Illahi Bagh, Buchpora, Tehsil Eidgah, District Srinagar 

vide Notification No.1489 of 2021/RG Dated 16.12.2021 has been declared 

as Absolute/Final. 

By Order 

No: / fJ Cf if 3 ..- So ,.RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

· and also keeping record of the same. 
7. Ms. Iram Bashir, Advocate 

...... for information and necessary action. 

\ ~~~ 
e;• ~ ~ 
Registrar (Adm.) 

g.~~~~) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: :f~q aJJoJ-3/RG/LP Dated: /J--~ ... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Marukh Nusrat 
D/0 Nusrat Ahmad 
RIO Shutra Shahi near New Secretariat, Tehsil South, District Srinagar 

vide Notification No.1501 of 2021/RG Dated 16.12.2021 has been declared 

as Absolute/Final. 

By Order ~~ 
~-

(Moham n Beigh) 
Registrar (Adm.) 

No: I fJ (j_,n - Sf/ - RGILP Dated: I~ -e~023 ~~) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Marukh Nusrat, Advocate 

. ..... for information and necessary action. 

------------------------
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ::f--33 1}..w1-; /RG/LP Dated: 1~-.o-fl..-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Mehnaz Mughal 
D/0 Mushtaq Ahmed 
RIO House No.20, Phase..ert, EWS Housing Colony, Udhampur 

vide Notification No.1508 of 2021/RG Dated 16.12.2021 has been declared 

as Absolute/Final. 

By Order ..,, ~~-<'"" 
(Mohammad Yasin Beigh) 

No: I f) L(r-9 - 6 b- RGILP 

:f.gistrar (Adm.) 

oated:~ft-.2023 ~'"'~~> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mehnaz Mughal, Advocate 

...... for information and necessary action. 

·' fiV?, ~-·~ Registrar (Adm.) 

6l ~r~} 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 136 eg/)U..2-3/RG/LP Dated: /~;a-e-r-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rohail Shamim Wani 
S/0 Shamim Ahmad Wani 
RIO Village Jathi, Tehsil Assar, District Doda 
AlP 126, Tower Hill Colony Nowabad, Sunjwan Road Jammu 

vide Notification No.1563 of 2021/RG Dated 17.12.2021 has been declared 

as Absolute/Final. 

' By Order ~ ~~ 
(Moha~~n Beigh) 

Registrar (Adm.) 

No: L& /j 6 ,1:... 11/ - RGILP 
(i}__ ~v> 

Dated: /J::_tJf{::.2023 '7 \ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rohail Shamim Wani, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & I<ASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: J-Ji ~..23/RG/LP Dated: f"-<1~2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Humara Ashraf 
D/0 Mohmad Ashraf Bhat 
RIO Kremshora, Gulab Pora, Khansahib, District Budgam 

vide Notification No.1311 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order 
tr"') • 

(Moham asin Beigh) 

No: f/1 (j 1-:S:. rJ :L -- RG/LP 

~egistrar (A~) "b) 

Dated: ~2023 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Humara Ashraf, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU . 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: "':/_3(!{ 1)o.J;? /RG/LP Dated: I~ -wo-e{.-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ishtiyaq Rashid 
S/0 Abdul Rashid Mir 
RIO Jaibal Hardu Kichroo, Pahalgam, District Anantnag 

vide Notification No.1313 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

• 
ByOrder ~· ~~~ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: / fJ lff/3 - 9 0- RG/LP Dated: Jb:_(jf.{rJfo23 ~Y) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ishtiyaq Rashid, Advocate 

...... for information and necessary action. 

t 

,-,.~~~ 
Registrar (Adm.) 

~ ~~yv"> 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: j-3q ?f}9..2-3/RG/LP Dated:/~~'f..-·2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Iftikhar Hassan Samoon 
S/0 Asgar Hassan Samoon 
RIO Badwan Wanpora,Gurez, District Bandipora. 
AlP C17 Asgar Samoon, Friends Enclave Airport Road, Humhama, District 
Budgam. 

vide Notification No.1317 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order 

No: (f) '-/1/..- qf} ~ RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Iftikhar Hassan Samoon, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !1:1/o 1{io~3/RG/LP Dated: i~.oet~2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Mehnaz Rather 
D/0 Muhammad Ashraf Rather 
R/0 Suthra Shahi, H-No-83, Tehsil South, District Srinagar 

vide Notification No.1283 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order 

No: [f) IJ 9 9- ~ tJ t "< RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mehnaz Rather, Advocate 

...... for information and necessary action. 

-· 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 'rfttl z[l.o.l3/RG/LP Dated: I;L.~o-lf'..-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Muneeba Rehman 
D/0 Abdul Rehman Dar 
RIO H.M.T. Zainakote, 66 Dar Mohalla, Shaltang, Srinagar 

vide Notification No.1326 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order 

No: !f1s-@r- IV/ RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Muneeba Rehman, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: J:Ct~ f~l3/RG/LP Dated: /;L-of~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rather Gowhar Guizar 
S/0 Guizar Ahmad Rather 
RIO Hiller Arhama, Kokernag, District Anantnag 

vide Notification No.1091 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

p 

By Order eN'"~ 
~ ,_., ' 

(Moham asin Beigh) 

RGILP 

~egistrar (A_~mA ~ 

Dated: o -tJ ~o23 ~"'r 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rather Gowhar Guizar, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 'tl!J f~3/RG/LP Dated: 1 J}_#t7fj.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shabnum Farooq 
D/0 Farooq Ahmad Mir 
RIO Namblabal Pampore, District Pulwama 

vide Notification No.1105 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order \ ~~~~ 
.,.,.,·~' ' 

(Mohammad Yasin Beigh) 
gistrar (Adm.) 

No: !_&s-J3 - 3 tr.- RGILP 
h 'V"\ Dated:~ 023 ~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shabnum Farooq, Advocate 

...... for information and necessary action. 

--
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: j-:f!t( ~3/RG/LP Dated: fJ_r&f/ --.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sabiha Azim 
D/0 Mohammad Sultan Shah 
RIO House No.14, Lane No.1, Sayed Colony, Hazratbal, Srinagar 

vide Notification No.1115 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order .-.· \.__c~~ 
(Mohammad Yasin Beigh) 

No: / () J3l- 3& ~ RGILP 

(;tgistrar (Adm.) 

oated:~d'f-.2023 ~r~> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sa biha Azim, Advocate 

...... for information and necessary action. 

~ ~.,J> .. 
~-~ ~ 
Kegistrar (Adm.) 

~ ~)y) 
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HIGH COURT OF JAMMU & KASHMIR ANI) LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ":ffis 1(2PJ-.3/RG/LP Dated: f;J rtro/,.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Mansha Guizar 
D/0 Guizar Mohammad Sheikh 
RIO Natipora Pamposh Colony, Chanapora, Srinagar 

vide Notification No.1128 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mansha Guizar, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Tawheeda Nabi 
D/0 Gulam Nabi Wani 
RIO Chralipora, Padshahibagh, Srinagar 

vide Notification No.1150 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order ~IP~ 
(~hammad Yasin Beigh) 

~egistrar (Adm.) 

Dated: LJ,_-IJ_f{!:2o23 ~ \ ),.;~ ·No: 1-,t/S?fr-e- s-t; o<'RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tawheeda Nabi, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ??tr 12oJJRG/LP Dated: /R~~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Binfer Rasool 
D/0 Gh Rasool Zargar 
RIO Bagander Bijbehara, District Anantnag 

vide Notification No.1172 of 2021/RG Dated 15.09.2021 has been declared 

as Absolute/Final. 

By Order 
~ ' ~~~ rl'~ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) ~"~ 
@;- , A~v' 

Dated: 1~-tJLj .2023 /~'1\ No: /{)) ITs-.,.. -b J- - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Binfer Rasool, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 1:/fe 1Jton/RG/LP Dated:J;t..olj ... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Nowreen Fayaz 
D/0 Fayaz Ahmad 
RIO House No.3, Sec-E, Jeelanabad, Peerbagh, Chanapora, Srinagar 

vide Notification No.1187 of2021/RG Dated 15.09.2021 has been declared as 

Absolute/Final. 

By Order 
t 

r'b'~~~~ 
(Mohammad Yasin Beigh) 

No: /8,[6 .3 - '7tJ ~ RGILP 

~egistrar (A~ 

Dated: /l-(}fY_2o23 &~'-'\ vl 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. N owreen Fayaz, Advocate 

...... for information and necessary action. 

\ ow~ 
~·~ .. 
Registrar (Adm.) 

@; ~'11v1 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: d!Jq ~~?/RG/LP Dated: ltJ-~¥~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Hirah Rafique 
D/0 Mohammad Rafique Wani 
RIO S.D. Colony, Batamaloo, Srinagar 

vide Notification No.459 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

By Order 

No: ff)_[ 7J' ..- '::j£1 ,_ RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Hirah Rafique, Advocate 

...... for information and necessary action. 

' (IV\ -b:--r~·~ 
Registrar (Adm.) 

~ ~"1)1) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Minai Jain 
D/0 Deepak Jain 
RIO H.No.26, Kucha Kaku Shah, Jain Bazar, Tehsil & District Jammu. 

vide Notification No. 476 of 2021/RG Dated 05.06.2021 has been declared as 

Absolute/Final. 

By Order ..., • ~ ":" ~ 
(Mohammad Yas1n Be1gh) 

C)y.Registrar (Adm.) 
0 

No: L&.J ':f-1 - f!JD- RGILP Dated: I/).. -i>Y ~.2023 ~~ 'v 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Minai Jain, Advocate 

...... for information and necessary action. 

~ ()/'* 
rt=J• ~ 

Fegistrar (Adm.) 

IV /'itj" yv> 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: !J:S7 &J'JWJ-3/RG/LP Dated: ~~~tr-o/-... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ankush Sharma 
S/0 Ram Krishan 
RIO Village Budhi, Tehsil Chowki Choura, Akhnoor, District Jammu 

vide Notification No.426 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

By Order 
.\ ~{)IV'-~ 

(Nfuham~sin Beigh) 

~egistrar (Adm.) 

Dated:!L-oV:l2023 ~"'j-0 No: jf).f'() r- 9f! ..-RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ankush Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: qfr- a) }'t'l--J /RG/LP Dated: I r-.~'1 .2023 
0 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Neeraj Kumar 
S/0 Romesh Kumar 
RIO Jagir Ghordi, Tehsil Ramnagar, District Udhampur 

vide Notification No.SOl of 2021/RG/LP Dated 31.03.2021 has been declared 

as Absolute/Final. 

By Order 

No: /ar~s ~tl)v/tfJ RGILP 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Udhampur. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. N eeraj Kumar, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ·:f-f> -jro0/ /RG/LP Dated:/~. ~'t .2023 
I 

Provisional ad.mission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Stanzin Gaildan 
D/0 Stanba Gyalson 
RIO Ubrak, Zanskar P/0 Padum District Kargil. 
AlP Bohri Col Colony, Near Saraswati Mandir, H.No.137, Jammu 

vide Notification No.563 of 2021/RG Dated 31.03.2021 has been declared as 

Absolute/Final. 

\ 

\ __.,r;N'~ By Order 

(1\fuha~~i~ Beigh) 
Registrar (Adm.) 
G); ~1, 

RGILP Dated: IY . o~ .2023 L;:-<,1'1\ V 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Stanzin Gail dan, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: '1fflf c/'VtJY~ /RG/LP Dated: !r. t!:>'f .2023 
~ 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ayush Sharma 
S/0 Romesh Kumar 
RIO Kund Ward No.4, Bhajwal, Tehsil Sunderbani, District Rajouri 
AlP Ward No.10, H.No.89, near Airtell Tower, Thera Sunderbani, Rajouri 

vide Notification No.425 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ayush Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: -;:f-ff aJ. ?OYJ /RG/LP Dated: /Y-. olf .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shagun Mahajan 
D/0 Sushil Mahajan 
RIO H-No.28711, Sector-2, Durga Nagar, Talab Tillo, Jammu 

vide Notification No.518 of 2021/RG Dt.31.03.2021 has been declared as 

Absolute/Final. 

By Order 

No: I B6J9.- vi RGILP 

Copy forwarded to the.:-

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shagun Mahajan, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: .-:f-f6~YB /RG/LP Dated: /J..-. o~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Panlmj Jasathia 
S/0 Vijay Kumar 
RIO Jasath, Ghagwal, District Samba 

vide Notification No.503 of 2021/RG Dated 31.03.2021 has been declared as 

Absolute/Final. 

By Order ' \ .... ~~~ 
~·~ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 
~ ~j-v? 

Dated: .JJ::_. D'1 .2023 ./ .;;?-'~ f'l 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Pankaj Jasathia, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6 >::t rl1> /RG/LP Dated: 1 y • o'1 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Amreena Mushtaq 
D/0 Mushtaq Ahmad Wani 
RIO Zewan, Wani Mohalla, Pantha Chowk, Srinagar 

vide Notification No.991 of 2021/RG/LP Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

No: /n63J~- 4~ RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Amreena Mushtaq, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ~ 5"0 crJ;.o.J-3> /RG/LP Dated: I ~-ro-o/ -.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Abrar Hussain Shah 
S/0 Gulam Hussain Shah 
RIO Dangerpora Narwara Nawakadal, Teh. Srinagar (Eidgah), Srinagar 

vide Notification No. 994 of 2021/RG Dated 14.09.2021 has been declared as 

Absolute/Final. 

By Order \ --w k 
~·~· 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: J{) rfS""f • &.3- RG/LP Dated:J..;.__(fk023 ~\'J..') 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
4. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abrar Hussain Shah, Advocate 

...... for information and necessary action. 

, 
()!\/'~ 

' d"""') • 

Registr (Adm.) 

(fl ~\v> 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: T:fq z1 ~,2-3/RG/LP Dated:/o? ~ ~~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Jahan Ara Ashraf 
D/0 Mohammad Ashraf Ganai 
RIO Chandhara Jangwani, Pam pore, District Pulwama. 

vide Notification No.1043 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

No: / (9 tb f( --1:1-- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Jahan Ara Ashraf, Advocate 

...... for information and necessary action. 

r~~ 

Registr 

~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ?60 f/r2(JJ.3/RG/LP Dated:}~ .. &~ ... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Masood Ul Rashid 
S/0 Ab Rashid Sheikh 
RIO Bunhara, Wathora, Tehsil Chadoora, District Budgam 

vide Notification No.1061 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

No: /rJ {TJ -j:-9- RG/LP 
/ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Masood Ul Rashid, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 161 1f.la.23/RG/LP Dated: )~ .. oo/-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Hidayatullah Tantray 
S/0 Mohammad Ramzan Tantray , -
RIO Turkapora, Batpora, Tehsil Zachaldara, District Kupwara 

vide Notification No.1028 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

No: I fl-6 @o ~ (] 1- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Hidayatullah Tantay, Advocate 

...... for information and necessary action. 

~ ('/;} ..;J,. r-
~'~ ' 
~egistrar (Adm.) 

(}!f. ~ "-!\ vl 
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IDGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: % 1 ;_p;t-J/RG/LP Dated: I P.. ~ 'I ~2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Safoora Rashid 
D/0 Ab Rashid Baba Khateeb 
RIO Alamdar Colony Charar-1-Sh-arief, Phase 18

T Alamdar Colony, District 
Budgam. 

vide Notification No.772 of 2021/RG/LP Dated 12.08.2021 has been declared 

as Absolute/Final. 

By Order \ --~...,.;~ 
(Moha~sin Beigh) 

Registrar (Adm.) 

Dated: f,J .-£) f!l:o23 ~'1)1''1, No: I E2 6 !Jt9 - q s-:_ RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi 

3. Manager, Government Press, Jammu for publication in the next issue of 
Government Gazette. 

4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Safoora Rashid, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:-:H3~}Dl-$ /RG/LP Dated: 13-<>'1.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Muntaha Javaid 
D/0 Javaid Ahmad Doora 
RIO Guta Pora, Amda Kadal, Lal Bazar, Near Peer Badshah Masjid, Teh. 
ldgah, Srinagar. 

vide Notification No.1052 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order 

No: /fl';fpt-o8 RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Muntaha Javaid, Advocate 

...... for information and necessary action. 



157 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exer~ising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: -;ft ft w,__..3 /RG/LP Dated: 13 . o tt.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Faizan Zahoor 
S/0 Zahoor Ahmed Bhat 
P/0 Near Govt. Girls Hr. Sec. School, Saida Kadal, Tehsil Khanyar, District 
Srinagar 

vide Notification No.1016 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

No: /8f!o9--l~ RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Faizan Zahoor, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No: <yr ~>-d ~o.t3 /RG/LP Dated: 13 .-ot/~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sajad Ahmad Pala 
S/0 Ghulam Mohammad Pala 
RIO Hardu Madam, Tehsil Tangmarg, District Baramulla 

vide Notification No.712 of2021/RG/LP Dated 19.07.2021 has been declared 

as Absolute/Final. 

By Order , 
\ --~v-A~ 

(~ha~in Beigh) 

No: If} 11 r ~ d/.{ - RG/LP 

Registrar (Ad~.~') 

Dated: B___.,o/f:023 ~~ 1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar·for information 

and also keeping record of the same. 
7. Mr. Sajad Ahmad Pala, Advocate 

...... for information and necessary action. 



159 

HIGH COURT OF JAMMlU & KASHMIR AND LADAKH AT JAMMlU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: "f661gol31RG/LP Dated: 13-&~-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Faheem Altaf 
S/0 Mohmad Altaf Reshi 
RIO Nowgam, Reshi Mohalla, Tehsil Devsar, District Kulgam 

vide Notification No.693 of 2021/RG/LP Dated 19.07.2021 has been declared 

as Absolute/Final. 

By Order 

No: /(} :;t1,C-- s--3 :i- RG/LP 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Faheem Altaf, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: '9:S1- e:Ja_o~-3/RG/LP Dated: I 8 troll ".2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Iqra 
D/0 Mohd Shafi Sheikh 
RIO Tankipora, Srinagar South, District Srinagar 

vide Notification No. 694 of 2021/RG/LP Dated 19.07.2021 has been 

declared as Absolute/Final. 

By Order 

No: (@ [3 3 -CJCJ,. RGILP 

Copy forwarded to the: -

..., . ~IN',_,.;-.­
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

Dated: 1/3. .d;{j)i023 ~ V '3 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K high Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
· 6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Iqra, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ?G& 1PDi3/RG/LP Dated: 13.uf/y .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Zaid Mehraj 
S/0 Peerzada Mehraj Ud Din 
RIO Tajdar Colony, Zakura, Lane No.1, Tehsil Srinagar North, District 
Srinagar. 

vide Notification No.670 of 2021/RG Dated 05.07.2021 has been declared as 

Absolute/Final. 

By Order 

No: !8 "1111- AJ t9- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Lada~h, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zaid Mehraj, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU~~ 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: %9 tjl.tJ)-3 /RG/LP Dated: I J -tJ?--- .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Hitesh Koul 
S/0 Maharaj Krishan Koul 
R/0 House No.236, Lane Jl, Durga Nagar, Sec. 2,P.O. Roop Nagar, Jammu 

vide Notification No.463 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

" By Order Lc. QIJ' J»' ~ 

No: (8 7:fCf q- )6 ~ RGILP 

(NfuhammaCI Yasin Beigh) 
Registrar (Adm.) 

Dated: I 3 ~23 ~').-'} 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Hitesh Koul, Advocate 

...... for information and necessary action. 

~~ \ ~~~ 
Regist~m.) 

~ ~~rl-1 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

' 

No: ?fi-0 1£oJ3/RG/LP Dated: ( 3 ..o-l/-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mayank Sharma 
S/0 Yashpaul 
RIO Maira, P/0 Jourian, Tehsil Jourian, District Jammu 

vide Notification No.492 of2021/RGILP Dated 07.06.2021 has been declared 

as Absolute/Final. 

By Order 

No: I fJ T jJ= < 6?( -rRGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Jammu. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Mayank Sharma, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ?{'ff eJRoJ-? /RG/LP Dated: 13 .U~r.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Parth Narayan 
S/0 Chetan Sharma 
RIO Q.No.73-A, Resham Ghar Colony, Tehsil & District Jammu 

vide Notification No.SOO of 2021/RG/LP Dated 07.06.2021 has been declared 

as Absolute/Final. 

By Order ~ -~~ 
,-,·~ 

(Mohammad Yasin Beigh) 
~egistrar (Adm.) 

No: /() T b ~- "7-}..- RG/LP 

Copy forwarded to the: -

(l!; ~,Y? 
Dated: I 3 -.&t.; ~ .2023 ""'~ 1-

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Parth Narayan, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: :fj-3 1/~)..3/RG/LP Dated:/.?~~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Princy Behal 
D/0 Pardeep Kumar 
RIO H.No.14/C, Shastri Nagar, Tehsil Bahu, District Jammu 

vide Notification No.504 of 2021/RG/LP Dated 07.06.2021 has been declared 

as Absolute/Final. 

By Order 

No: Iff rrJ3 _q (J - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, GovernfTient Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srin·agar for information 

and also keeping record of the same. 
7. Ms. Princy Behal, Advocate 

..... .for information and necessary action. 

~ . eAI'-wJ 
~ .. ~ ~ 
Registrar (Adm.) 

@; ~~v') 
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HIGH COURT OF JAMMU & I<ASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 11:4 ~~}~>1-3/RG/LP Dated: J 3-.cJ~.-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rahul Parihar 
S/0 Sagar Singh 
RIO Village Kahri, Tehsil Bhalla, District Doda 

vide Notification No. 510 of 2021/RG Dated 08.06.2021 has been declared as 

Absolute/Final. 

' By Order ~' ~C/V'~/ 
(Mohammad Yasin Beigh) 

~egistrar (Adm.) 

No: f ({ :::;-qq_ § rJ 6 RGILP 
~ ~ y) 

Dated: Lb:;;l( .... 2023 ~ \ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Doda 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rahul Parihar, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: :J-1) ~f/b2-2 /RG/LP Dated: /j ~~-2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Ridhima Nischal 
D/0 Vipan Nischal 
RIO 192-A, Gandhi Nagar, Jammu 
AlP 701-A, Aerobera, Luxury Apartments, Sector-1, Channi Himmat, Jammu 

vide Notification No. 512of 2021/RG/LP Dt.08.06.2021 has been declared as 

Absolute/Final. 

By Order 

No: L& f!J e/j- - f fJ - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ridhima Nischal, Advocate 

...... for information and necessary action . 

..,. ~o-r~ 
Registrar (Adm.) ' 

fJ 49'1Jv" 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ":T'fh 1hJ-3/RG/LP Dated: 13-(Jff .. 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rishu Rajeshwar 
S/0 Narendar Kumar Sharma 
RIO V.P.O Bhaddu, Ward No.1, Tehsil Billawar, District Kathua 

vide Notification No. 513 of 2021/RG/LP Dated 08.06.2021 has been 

declared as Absolute/Final. 

By Order 

No: ) () fJ II S:- [td- - RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rishu Rajeshwar, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: :f11 o;J f).o}.:!J /RG/LP Dated: f?> ~()1 --.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Siddharth Jamwal 
S/0 Chetan Singh Jamwal 
RIO Ward No.1, House No.49, Tehsil Bishnah, District Jammu 

vide Notification No. 517 of 2021/RG/LP 

declared as Absolute/Final. 

By Order 

No: / fJ({ d3 -3 rJ ... RGILP 

Copy forwarded to the: -

Dated 08.06.2021 has been 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Siddharth Jamwal, Advocate 

...... for information and necessary action. 

,......, ~-..,J.r 
Registrar (Adm.) 

@ ~~~~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: :t-7!/ 1fLcJ.3/RG/LP Dated: J]-;a ~ .. 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sonam Prasher 
D/0 Behari Lal 
RIO H-No.-G/20, JMC 370 Shanti Nagar, Toph Sher Khania,Jammu 

vide Notification No.523 of 2021/RG/LP Dated 08.06.2021 has been declared 

as Absolute/Final. 

By Order \ flV"~ ~ 
,_,. ~ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: If] f) 221 - ,5) () - RGILP Dated: a--l)r(f);023 ~\v) 
C9py forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Associati.on, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sonam Prasher, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ?f1-if~J-3/RG/LP Dated: /3-.olf..-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aman Deep Singh Sudan 
S/0 Sh. Gurbax Singh Sudan 
RIO H.No 192, W.No.7, Kama Khan, Haveli, District Poonch 

vide Notification No.1005 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aman Deep Singh Sudan, Advocate 

...... for information and necessary action. 

C)' ~(/A)' ~~ 
Registrar (Adm.) ~ 

~ ~~~'V~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: '7&t1 1J..-o)-J/RG/LP Dated: 13 ..of'--.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Abhishek Dubey 
S/0 Kuldeep Kumar Dubey 
RIO H.No-48, Ward No-1, Main Bazar Katra, District Reasi 

vide Notification No.738 of2021/RG/LP Dated 12.08.2021 has been declared 

as Absolute/Final. 

By Order 

No: / fJ @?fT-- ~9 ~ RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Abhishek Dubey, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: :f(] ( 1&.od. 3/RG/LP Dated: I 3 -.t1~ .-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sophia Habib 
D/0 Habib Chowdhary 
R/0 Opp. 411/A, Put A3, Gandhi Nagar, Jammu 

vide Notification No.524 of 2021/RG/LP Dated 08.06.2021 has been declared 

as Absolute/Final. 

By Order 

No: / (J fJ s-s;. b)- RG/LP 

Copy forwarded to the: -

\ ·~~~ 
....=t• ~ 

(Mohammad Yasin Beigh) 

~istrar (Adm.) 

Dated: i...l:.-69 -.2023 ~ ') 
1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sophia Habib, Advocate 

...... for information and necessary action . 

.-,. ~ov-~ 
Registrar {Adm.) 

(if_ ~" Y"' 



174 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ?fJ:;., o-ifJ.oJ;/RG/LP Dated: 13 *Y-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Hilal Ahmad Khan 
S/0 Gh Mohi Ud Din Khan 
RIO Turk Bat Pora, Tangmarg, Tehsil Kunzer, District Baramulla 

vide Notification No.745 of2021/RG/LP Dated 12.08.2021 has been declared 

as Absolute/Final. 

, 
By Order \ -0\1'-~ 

~··~ 
(Mohammad Yasin Beigh) 

No: j (} § 6 3 -- if-rY ~ RGILP 

Rei· trar (Adm.) 
(}.J \ v~ 

Dated: i3....Ar-2o ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Hilal Ahmad Khan, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 1-@3 ~»_al3/RG/LP Dated: I ~ .. &o/ .. 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Ankita Jamwal 
D/0 Jatinder Singh 
RIO H.No.113, Patel Chowk, Fattu Chogan, Tehsil & District Jammu 

vide Notification No.436 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

By Order 

No: / tJ {) 11"" J:t/ ~ RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ankita Jamwal, Advocate 

...... for information and necessary action. 

,.,. ~(M~ 
Registrar (Adm.) 

~ ~~v) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 79~ (/ £o23/RG/LP Dated: 13 :-6~'.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Janvi Gupta 
D/0 Vinod Gupta 
RIO H.No.11, Sec-6A, Trikuta Nagar, Tehsil & District Jammu 

vide Notification No.466 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

By Order 

No: /f9 fJ rrf~(J6 ~ RG!LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Janvi Gupta, Advocate 

...... for information and necessary action. 

r""' • 

Registra 

@; 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) . 

* * * 

NOTIFICATION 

No: 'CffJS ~ail~/RG/LP Dated:(~-~~ .... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Jeemi Nargotra 
D/0 Jagdish Nargotra 
RIO H.No.459 Kacha Talab, Bahu Fort, Jammu 

vide Notification No. 539 of 2021/RG/LP Dated 31.03.2021 has been 

declared as Absolute/Final. 

By Order 

No: /{) () (} r- qr.; -RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Jeemi Nargotra, Advocate 

...... for information and necessary action. 

L \ 
~W\ ,-,·, < 

Registrar (Adm.J 

(}} ~yv~ 



~-
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 1Bt afr1o:l3 /RG/LP Dated: 13:-tfo{ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Gurpreet Kour 
D/0 Kulvinder Singh 
RIO Govindpuri Colony, Tehsil Vijaypur, District Samba 

vide Notification No.456 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Gurpreet Kour, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 7f/r12oJ3/RG/LP Dated: f3 ~~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Surbhi Sharma 
D/0 Radha Krishan Sharma 
RIO Near Panchayat Ghar, Muthi, District Jammu 

vide Notification No. 512 of 2021/RG Dated 31.03.2021 has been declared as 

Absolute/Final. 

By Order 

No: /fY Cj (j j ~ /(!)- RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Surbhi Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
{Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Rabiya Rasool 
D/0 Ghulam Rasool Shah 
RIO Shouch Palpora, Peer Mohalla Tehsil Pattan, District Baramulla 

vide Notification No.528 of 2021/RG Dated 31.03.2021 has been declared as 

Absolute/Final. 

By Order 

No: f fJ q /1- / {} .- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rabiya Rasool, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: tfjq 11$aJ3/RG/LP Dated: !3-.tJy..-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohammad Haseeb Mir 
S/0 Gulam Mohammad Mir 
R/0 Gugloosa, AI Noor Colony, Trehgam, District Kupwara 

vide Notification No.551 of 2021/RG Dated 31.03.2021 has been declared as 

Absolute/Final. 

By Order \.___::;()\/' ~ ,-.---
(1\i~hammad Y asin Beigh) 
(\ R.,egistrar (Adm.) . 

No: I (j q 19- ;Lcb-- RG/LP 
\V #Av> 

Dated: I~ 4J<j-.2023 /~ '-'-\ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohammad Haseeb Mir, Advocate 

...... for information and necessary action. 

r"''" 

'1tY-istr 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: JqcJ '1f'J.o~3; /RG/LP Dated: ! 3 :-f1l/~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ashish Bhasin 
S/0 Arun Kumar Bhasin 
RIO Gohlad Tehsil Mendhar, District Poonch 
AlP Qtr. No.198, Rehari Colony, Jammu 

vide Notification No.486 of 2021/RG Dated 29.03.2021 has been declared as 

Absolute/Final. 

By Order \ - e;.r....;;.. ~ 
~Mo.ha~i~ Beigh) 

~R-egistrar (Adm.) 

Dated:/3 -o'f •. 2023 ~'Y"} No: / (!J9 dT- 3 Lj RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ashish Bhasin, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: Fl 1Rol1/RG/LP Dated: 13:-o-1!·.2023 

Provisional admission ·as an Advocate, granted ·under the Advocates 

Act, 1961 in favour of: 

Mr. Pranav Sharma 
S/0 Romesh Lal 
RIO V.P.O Seen Thakran, C/0 Kuldeep Karyana Shop, near Middle School, 
Udhampur, A/P Industrial Esate Dhar Road, Ward No.21, Udhampur 

vide Notification No.568 of 2021/RG Dated 31.03.2021 has been declared as 

Absolute/Final. 

t 

By Order \ --a~~~ ,....,. ~: 
(Mohammad Yasin Beigh) 

~gistrar (Adm.) 

No: / fl93>- i;J.-.RGILP Dated: i..3_~,.2023 ~~v) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar CouncJI of India, New Delhi. 
3. Manager, Government Press,. Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Pranav Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 1-CJ 2 o{flo)3/RG/LP Dated: /J ..-trV""·2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sapna Kumari 
D/0 Kali Kishore 
RIO Ward No-12, Nahan Mohalla, District Rajouri 

vide Notification No.533 of 2021/RG Dated 31.03.2021 has been declared -as 

Absolute/Final. 

ByOrder ,..,. ~~; 
(Mohammad Yasin Beigh) 

Vegistrar (Adm.) 

No: I (!Jq(j 3 -SO- RG!LP Datfid:l3 -Pf-.2023 ~v) 
Copy forwarded to the: -

1. Principal DistriQt and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sapna Kumari, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shruti Sharma 
D/0 Ramesh Chander 
RIO Village Daskal H.N0-54, Ward No.2 Akhnoor, Jammu, Opp. Govt. 
Middle School, Tehsil Akhnoor, Jammu. 

vide Notification No.526 of 2021/RG Dated 31.03.2021 has been declared as 

Absolute/Final. 

I 

By Order \ __.. fN ~ ,_,. ~· 
(Mohammad Yasin Beigh) 

No: 

· Registrar (A~ ::) 

/(} q fl < S'(} ~ RGILP Dated: .L..!i::.oy-.2023 ~ ~"\(V 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
-2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4: President, J&K High Court Bar Association,. Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shruti Sharma, Advocate 

...... for information and necessary action. 



186 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 7 Cft{ f2'».1J/RG/LP Dated:) 3 -.-6~ •• 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Gowhar Amin 
S/0 Mohammed Amin 
RIO House No.77/A, 350 JMC, Ambedkar Nagar, High Court Road, Old 
Janipur, Jammu 

vide Notification No.457 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Gowhar Amin, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ';:f1f 1!PJ.3/RG/LP Dated: 13.-a~.-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shikha Angotra 
D/0 Sham Lal 
RIO Sandra Wala Mohalla, Pallanwala, Tehsil Khour, District Jammu 

vide Notification No.1599 of 2021/RG Dated 18.12.2021 has been declared 

as Absolute/Final. 

' By Order 
\ ~ QJ'- """'/ 

No: / tJ 9 61--- 7!1- RGILP 

~ha~asin Beigh) 
~gistrar (Adm.) 

Dated: 13~o'f~2023 ~-v) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shikha Angotra, Advocate 

...... for information and necessary action. 

~ ~~ 
~~~ ~ 
~strar (Adm.) 

~\{\v1 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: :flt fJoJ.3/RG/LP Dated: /3 ..611~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Saibul Nisa 
D/0 Mohammad Anwar Lone 
RIO Lone Mohalla, Tehsil Uri, District Baramulla 

vide Notification No.1580 of 2021/RG .Dated 18.12.2021 has been declared as 

Absolute/Final. 

By Order ' 
• \ --OV'"~~ 

~h~m~~ Beigh) 
~gistrar (Adm.) 

No: I_ f!} q J-:)- f)} :l- RGILP Dated: 13 -.tJ ~ .2023 . ~) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Saibul Nisa, Advocate 

...... for information and necessary action. 

-~oV'~ 
~trar (Adm.) 

~v) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 3-rf:l: 1l.o1?/RG/LP Dated:) j ..-ojr .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sajad Ahmad Ganie 
S/0 Ghulam Qadir Ganie 
RIO Ward No.9, H.No.71, Village Ganie Mohalla (B) Kupwara 

vide Notification No.1603 of 2021/RG Dated 18.12.2021 has been declared 

as Absolute/Final. 

By Order 

No: ((} qQ6- 9 3- RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sajad Ahmad Ganie, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: j-q(J 1~~3 /RG/LP Dated:) .3 ·eA/..-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Nafia Ashraf 
D/0 Mohammad Ashraf Wani 
RIO Azad Gunj, Varmul Heights Colony, District Baramulla 

vide Notification No.1274 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order 

No: I(!) r 9'1 -l9tJIJ' RGILP 

Copy forwarded to the: ~ 

\ __.....,.~~~ 
(M:cibam.riattYasin Beigh) 

vegistrar (Adm.) 
~y~ 

Dated: !3-.=-V y .. 2023 ~~ 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nafia Ashraf, Advocate 

...... for information and necessary action. 

~ ~ 
~· ~()\A~ 
~istrar (Adm.) · 

~~r),> 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: :zq 2 1~lJ.3/RG/LP Dated:1.3-b~~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Shazia Gul 
D/0 Gulam Mohd Bhat 
RIO Malik Angan Fateh Kadal, District Srinagar 

vide Notification No.l388 of 2021/RG Dated 17.11.2021 has been declared 

as Absolute/Final. 

By Order 

No: f 9 BO:J- a- 9- RGILP 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Shazia Gul, Advocate 

.. .... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: @flo (}/'h"-3 /RG/LP Dated: I 3 -i1lfr.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Syed Zubair Ahmad 
S/0 Syed Tufail Ahmad 
RIO Village Gingal-Upper, Uri, District Baramulla 

vide Notification No.1343 of 2021/RG Dated 17.11.2021 has been declared 

as Absolute/Final. 

By Order ~. ~ ~~v..lt~ 
(Moham~sin Beigh) 

~gistrar (Adm.) 

Dated: LS__-o(Jy_.2023 ~('l/) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Syed Zubair Ahmad, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIRAND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

. No: flo I 1~al;/RG/LP Dated: J .3 ~ -.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Sajad Ahmad 
S/0 Hakim Din 
RIO 04 Dhanour Faral, Arnas, District Reasi 
AlP Ward No. 18 Rount, District Udhampur 

vide Notification No.1363 of 2021/RG Dated 17.11.2021 has been declared 

as Absolute/Final. 

By Order 

No: /9 0 I eJ ~ d.-%=- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. ~ 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sajad Ahmad, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: B e-:2 1!-o-p_3JRG/LP Dated: ! .3--.o o/-.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Bhawana Slathia 
D/0 Narinder Singh Slathia 
R/0 V.P.O Gurha Salathian, Mohalla Bagh, Tehsil Vijaypur, District Samba 

vide Notification No.1469 of 2021/RG Dated 16.12.2021 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the:-

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Mar.tager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Bhawana Slathia, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: fJ~3 1llod..?J /RG/LP Dated: ~3~~t- .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Hilal Ahmad Lone 
S/0 Gh Ahmad Lone 
RIO Khrew, Lone Mohalla Khrew, Tehsil Pam pore, District Pulwama 

vide Notification No.746 of 2021/RG/LP Dated 12.08.2021 has been declared 

as Absolute/Final. 

By Order 

No: 19 ()J v~ Yl- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Hilal Ahmad Lone, Advocate 

...... for information and necessary action. 

__,.L-.ov-~ 
CJ!legistrar (Adm.) · 

rv ~rvl 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: f}rJ~ lj'Jo~.J/RG/LP Dated:/!; :-of~2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aavin Kumar Chadgal 
S/0 Madan Lal Chadgal 
RIO Village Gurha Salathian, Tehsil Vijaypur, District Samba 
AlP Sector 2, Lane No.4 Gurha Brahmana, Bantalab Jammu 

vide Notification No.485 of 2021/RG Dated 29.03.2021 has been declared as 

Absolute/Final. 

By Order ~ 

~~~ 

(~ha n Beigh) 
9-YRegistrar (Adm.) · 

No: / q (!) /:.fj. • Lf 9 RG/LP Dated: 13 -JJt.; .2023 ~ rl 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aavin Kumar Chadgal, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No: tJ!tS" 'ffk12/RG/LP Dated:/.B.oo/ ... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Hashir Shafiq Khan 
S/0 Shafiq Ahmad Khan 
RIO 160, Hubbi Colony, Lal Bazar, Srinagar 

vide Notification No. 468 of 2021/RG Dated 29.03.2021 has been declared as 

Absolute/Final. 

By Order 

No: (q()~(j -~r-RGILP 
Copy forwarded to ·the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Hashir Shafiq Khan, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: fle£ t ~<'Y} /RG/LP Dated:/) . or.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mudasir Ahmad Bhat 
S/0 Gulam Mohi Ud Din Bhat 
RIO Monglara, Ahangher Mohalla, Tehsil Kunzer, District Baramulla 

vide Notification No.7 54 of 2021/RG/LP Dated 12.08.2021 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mudasir Ahmad Bhat, Advocate 

...... for information and necessary action . 

.......,, ~""' ..,...:....,. 
~strar (Adm.) 

. ~t</~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: Dlo~J::?/RG/LP Dated: /3 • 0 ' .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Rifat Ramzan 
D/0 Mohamad Ramzan Bhat 
RIO Sher Colony Sopore, District Baramulla 

vide Notification No.1098 of 202i/RG Dated 14.0-9.2021 has been declared 

as Absolute/Final. 

By Order 

No: / 71() £C ~ ;f) RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretar-y, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rifat Ramzan, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Younis Jehangir 
S/0 Ghulam Mohammad Ganai 
RIO Paripora Magam, Near Govt. Middle School Paripora, District Budgam 

vide Notification No.1367 of 2021/RG Dated 17.11.2021 has been declared 

as Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Younis Jehangir,-Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 86 9 '¢)6.:2-3/RG/LP Dated: 13. bit .2023 

Provisional admission as an Advocate, granted under the Advocates 
e 

Act, 1961 in favour of: 

. Mr. Umar Mehraj Banday 
S/0 Mehraj UdDin Banday 
RIO Najan Beerwah, District Budgam 

vide Notification No.1331 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order 
, 

rl. ~ _. C'l.J' ~ 
(Moha~;in Beigh) 
~gistrar (Adm.) 

RG/LP Dated: .!E._. 61t .2023 ~r·/l 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Umar Mehraj Banday, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 8/o ~:)tJJ-3/RG/LP Dated: I??. 0~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Akhter Fayaz Ganie 
S/0 Fayaz Ahmad Ganie 
RIO Chairhara, Tehsil Magam, District Budgam 

vide Notification No. 1463 of 2021/RG Dated 16.12.2021 has been declared 

as Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Akhter Fayaz Ganie, Advocate 

...... for information and necessary action. 



203 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: S/1 1 >oY? /RG/LP Dated: 13. •'1.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Suhail Ahmad Parrey 
S/0 Ishfaq Ahmad Parrey 
RIO Shar-1-Shali, Khrew Pam pore, District Pulwama 

vide Notification No. 1127 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same; 
7. Mr. Suhail Ahmad Parrey, Advocate 

...... for information and necessary action. 

' (IV'~~ r-e· ~ ~ 
Registrar (Adm.) 

y ¥0 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ()/)_ ~ 1o)3/RG/LP Dated: 13 • or .2023 

Provisional admission· as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Showkat Ahmad Sheikh 
S/0 Farooq Ahmad Sheikh 
RIO Raiyar - ICH, Sheikh Mohalla, Khansahib, District Budgam 

vide Notification No.1136 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order .~~~~ 
(lVfuhammad Yasin Beigh) 

No: pq I;)..-/ - )_ (] 

~gistrar~ 

RGILP Dated: .f.J___. tJft.2023 ~~flh 
Copy forwar~ed to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Show kat Ahmad Sheikh, Advocate 

...... for information and necessary action. 

~ fJ\1\ v-P't ,....., . '--.---' .,--
Registrar (Adm.) ~ 

V ~'11v:> 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No: & !3 ~ :J-0)-3 /RG/LP Dated: /J; . bit .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sahar Hafiz 
D/0 Hafizullah Shakroo 
RIO Amargrah Sopore, Umar Aabaad Colony, District Baramulla 

vide Notification No.1143 of 2021/RG Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order 1. 
\ - ().J'-~~ 

~r ~' 
(Mohammad Yasin Beigh) 

RG/LP 

Wgistrar (Adm.) ~ 

Dated: ll_. b 4.2023 ~~ Y 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India,. New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sahar Hafiz, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: &1'1 rJ ,._,,_> /RG/LP Dated: I~. o~ .2023 

I 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Muneeb Rashid 
S/0 Abdul Rashid Rather 
RIO Yechnambal, Pantha Chowk, Srinagar 

vide Notification No.1182 of 2021/RG Dated 15.09.2021 has been declared 

as Absolute/Final. 

By Order 

RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. . 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. · lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Muneeb Rashid, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: fJt{i 'Y<>ri /RG/LP Dated: 13. o<t .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Hina Afroz 
D/0 Afroz Ahmed Dangroo 
RIO Astanpora Lessu, Larnoo, District Anantnag 
AlP Heaven Colony, Danter Road, Ashajipora, District Anantnag 

vide Notification No.1175 of 2021/RG Dated 15.09.2021 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information· 

and also keeping record of the same. 
7. Ms. Hina Afroz, Advocate 

· ...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: Sl& "/.,. '>-':> /RG/LP Dated: I> • o~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Sheikh Sufaya Bashir 
D/0 Sheikh Bashir Ahmad 
RIO LaneNo.10,Firdousa Abad, Batamaloo, Central (Shalteng), Srinagar 

vide Notification No.1191 of 2021/RG Dated 15.09.2021 has been declared 

as Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, J&K High Court Bar Association, Srinagar. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Ms. Sheikh Sufaya Bashir, Advocate 

.. .... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: % 11= ~ \-10\-'? . /RG/LP Dated: \~. t~'-i .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Waqar Mushtaq Khan 
S/0 Mushtaq Ahmed Khan 
RIO Sakhi Maidan, Mendhar District Poonch 

vide Notification No.1168 of 2021/RG Dated 15.09.2021 has been declared 

as Absolute/Final. 

By Order· .. 
\ ~~~~ 

~~h~m'ntatr-Yasin Beigh) 

Jl.,Registrar (~y> 

No: \ ~ l b~ - :=to RG/LP Dated:~. o~ .2023 p :.,..---b\"1\ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Waqar Mushtaq Khan, Advocate 

...... for information and necessary action . 

..->• ~~~ 
~strar (Adm.)' 

~rv':> 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ~1'$ c..fJ ~\-~ /RG/LP Dated: ~~. oY .2023 
d 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Heena Bashir Magray 
D/0 Bashir Ahmad Magray 
RIO Tehsil Lethapora, Magrey Mohalla, Pam pore, District Pulwama 

vide Notification No.1308 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

" \_ ~~ 
(Nfuhammaav;;; Beigh) 

By Order 

. ~strar (Adm.) . 

No: \~\~§').... RG/LP Dated: _ll_. o~.2023 ~;. 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. 
5. 

6. 

7. 

President, District Bar Association, Pulwama. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. · 
Ms. Heena Bashir Magray, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 112 1f ~o23/RG/LP Dated: /3 orolf -.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Mawra Ibtisam 
D/0 Noor Mohd Bhat 
RIO Dawood Colony, Soura, Eidgah, District Srinagar 

vide Notification No.1312 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order ..... ~-.;-:-­
(Mohammad Yasin Beigh) 

No: / S J-Js-- f) ~-- RG/LP 

~istrar (Adm.) 

Dated: .!_3_ro~-2023 ~[-v> 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K)-Iigh Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mawra Ibtisam, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: %' 011 ').o ')..~ /RG/LP Dated: 16 .o y .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Mehwish Muzafar 
D/0 Muzafar Ahmad 
RIO Loran, Sakhan Miran, Ward no. 6, Tehsil Mandi, District Poonch 

vide Notification No.1304 of 2021/RG Dated 16.11.2021 has been declared 

as Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Mehwish Muzafar, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: rl'k> 1 ').o')..-) /RG/LP Dated: I?, .o4 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohamad Aqib Zargar 
S/0 Mohamad Yousuf Zargar 
RIO Tarigam, Herpora, District Kulgam 

vide Notification No.1070 of 2021/RG/LP Dated 14.09.2021 has been 

declared as Absolute/Final. 

By Order ~·~()IV--~~ 
(Mohammad Yasin Beigh) 

~gistrar (Adm.) 

No: \ Cj \ a 1 - ~% 
I 

RG/LP 
~ ~\ry) 

Dated:~. ~~ .2023 · <\ ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohamad Aqib Zargar, Advocate 

...... for information and necessary action. 



214 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 661 'tf4oJ3/RG/LP Dated: l/-.tJt;~2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aqib Ul Ahad Wani 
S/0 Abdul Ahad Wani 
RIO Pati- Devipora Gogjigund Tehsil Tulamulla, District Ganderbal 

vide Notification No.442 of 2021/RG/LP Dated 05.06.2021 has been declared 

as Absolute/Final. 

By Order ~ ~~~ 
~· ~ ' 

(Mohammad Yasin Beigh) 

Regis~rar (A~m~ 

No: /zf66- z3- RG/LP 
~ /Wl'1fYI 

Dated: /1- O.{f-.2023 7 1 

Copy forwarded to the: -

1. . Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aqib Ul Ahad Wani, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: '8 'l... I ~ ').,•"-'> /RG/LP Dated: I~. o4 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Akash Jalotra 
S/0 Harbans Lal Sharma 
RIO Village Bakore, P.O. Jourian, Tehsil Khour, District Jammu 
AlP Shanti Colony Near Prashuram Mandir,Akhnoor,Jammu. 

vide Notification No.493 of 2021/RG Dated 29.03.2021 has been declared as 

Absolute/Final. 

By Order • 
\ --- QJ- vJ' ~ 

{M~ha~a.sin Beigh) 

~istrarM--
Dated: ___L'i..oy .2023 -1 ~I -v\ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4.. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Akash Jalotra, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 'i\'l--'l--1 'l.o'>-2. /RG/LP Dated: I~ .!l~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rahul Sharma 
S/0 Gwash Lal Sharma 
RIO Bhatta Palmar, District Kishtwar 
AlP Ward No.59, JK Colony, Paloura, Jammu 

vide Notification No.530 of 2021/RG Dated 31.03.2021 has been declared as 

Absolute/Final. 

~· ~QV'~~ 
(Mohammad Yasin Beigh) 

By Order 

No: \ ~ ~'1-=-\~ RG!LP 

crstrar (~~9 
Dated:~- 6lj .2023 s\'1\'0-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

4. 
5. 

6. 

7. 

Government Gazette. 
President, District Bar Association, Kishtwar. 
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 
the official website. 
lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 
and also keeping record of the same. 
Mr. Rahul Sharma, Advocate 

. ..... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 6-64 Q{:lo:J-3/RG/LP Dated: Jl~of;~.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Pooja Shan 
D/0 Balwan Singh Shan 
RIO Village Tagood, Tehsil Mughal Maiden, District Kishtwar 
AlP Near Sarkoot Temple, Sarlmot, Kishtwar 

vide Notification No.500 of 2021/RG Dated 31.03.2021 has been declared as 

Absolute/Final. 

By Order 

No: /JllLf2- LJq- RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Pooja Shan, -1\dvocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 'ih-!l. 1 Jo'l-?, /RG/LP Dated: \?... o~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Rameshwar Singh Thakur 
S/0 Kartar Singh 
RIO Adhat, Simni, Tehsil Mahanpur, District Kathua 
AlP Kudera,Plahi, Tehsil Basohli, District Kathua 

vide Notification No.527 of 2021/RG Dated 31.03.2021 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rameshwar Singh Thakur, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ?!> 'l Y t /.ol-:!, /RG/LP Dated: I?. .olt .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vineet Khajuria 
S/0 Ramesh Khajuria 
RIO Miran Sahib, Bansultan, Tehsil R.S Pura, Jammu 

vide Notification No.523 of 2021/RG Dated 31.03.2021 has been declared as 

Absolute/Final. 

By Order 

No:~'~~~~~-~~--~~~--___ RG~P 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. ·Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vineet Khajuria, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 'ihS 1 '1-ol-'> /RG/LP Dated: 1 :>, • "'~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Angad Shan 
S/0 Vinod Shan 
RIO Dharbadan, Village Thakrie, Tehsil & District Kishtwar 
AlP H.No.737A, Janipur Colony, Jammu 

vide Notification No.418 of 2021/RG/LP Dated 5.06.2021 has been declared 

as Absolute/Final. 

By Order \ -fl#'* ~··~ 
(Mohammad Yasin Beigh) 

No: \ <4 1.-~ \- 3.~ 

Registrar~ 

RG/LP Dated: __!2__.o~3 7)
4 !v) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. . 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Angad Shan, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: b b 2 {1'~~{)25/RG/LP Dated: I /..-pfJ ... 2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Vikrant Sharma 
S/0 Vipin Sharma 
RIO 175/D Janipur Colony, Near Ram Sharmam Ashram, Jammu 

vide Notification No.569 of 2021/RG Dated 01.04.2021 has been declared as 

Absolute/Final. 

By Order 

No: J "J J;ls---- 3 ~- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vikrant Sharma, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: h~ t ')o\.-'J. /RG/LP Dated: I~. ·~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Aadeesha Basotra 
D/0 Ashok Kumar 
RIO 112/8 Nanak Nagar, Sector-3, Tehsil Bahu, District Jammu. 

vide Notification No.479 Dated 07.06.2021 has been declared as 

Absolute/Final. 

By Order .~~~~ 
(Mohammad Yasin Beigh) 

· ~istrar (Adm.) 
~ -~-~,~) 

Dated:~- t~lt .2023 . / ~1 '-'\ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aadeesha Basotra, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 'tl.5.?1- ~J.o8/RG/LP Dated: I~ .ci.J .i!023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Nikita Singh 
D/0 D.S. Rathore 
RIO F-1808, Rathore Street·4, Shastri Nagar, near Dogra Academy School, 
Jammu 

vide Notification No.1522 of2021 RG Dated 17.12.2021 has been declared as 

Absolute/Final. 

By Order 

No: RGILP 

Copy forwarded to the: -

\ OJ'~~ 
,-,·~ 

(Mohammad Ya:sin Beigh) 
egistrar (.A.dm.) 

(.e_p r) 
Dated: _B_ . .., 2023 ..(1~\ 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the~ next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nikita Singh, Advocate 

...... for information and necessary action. 

Po 

~~ .........,. ~ 

Registrar (Adm.) 

Ci2 ~1"1J 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: B ~ l1 ~ )..o'l...:;, /RG/LP Dated: I 2> .o '-! .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Asad Maqsood 
S/0 Maqsood Ahmad Chowdhary 
RIO Village Giddar Gallian (Sher Garb), Jammu 
AlP Trikuta Nagar, Marble Market, 1/C East Extension, Jammu 

vide Notification No.987 of 2021 RGJLP Dated 14.09.2021 has been declared 

as Absolute/Final. 

By Order ~eN'~~ 
(M'ohammad Yasin Beigh) 

Registrar (Adm.) 

No: ___;_\ ~.!...,;;.1---=~:::......:6:...._----=b;_:_~ __ RG/LP Dated:____§___."'-! .2023 ~ ~'V "} 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. · 
7. Mr. Asad Maqsood, Advocate 

..... .for information and necessary action. 

~ \ __ ~~ fN- --;_ 
Registrar (Adm.) ' 

@ ~\lp,1 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
· (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 'a '.l-111 ?.'J.-'1/RG/LP Dated: I;>, ,o '-! .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Fozia Aijaz 
D/0 Aijaz Ahmad Lone 

. RIO Uri, District Baramulla. AlP Kanispora, District Baramulla-193103 

vide Notification No.10 of 2022/RG/LP Dated 23.02.2022 has been declared 

as Absolute/Final. 

By Order 

No: ____,_\ ~_,_J.--_b=-'-\......:....-_'3-.............._\ _RG/LP 

Copy forwarded to the: -

1. PrincipaJ District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. In charge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Fozia Aijaz, Advocate 

...... for information and necessary action. 

C'' ~OV' :::-
Kegistrar (Adm.) .. 

@; ~l'V~ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: \1:,>,., ~ '\c~'!. /RG/LP Dated: I~. o4 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Farhat Shafi 
D/0 Mohammad Shafi Sheikh 
RIO Shirpora Frisal, Baldaar, Tehsil Frisal, District Kulgam -192231 

vide Notification No.11 of 2022/RG/LP Dated 23.02.2022 has been declared 

as Absolute/Final. 

By Order 

RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Farhat Shafi, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 'i1~1 ~ ~~~ /RG/LP Dated: !:S .<>4 .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Cathleen Kaur 
D/0 S.Onkar Singh Raina 
RIO Upper Gadi Garh, Near Jagdev Bakery, Basti Karan Bagh, Jammu-
181101 

vide Notification No.15 of 2022/RG/LP Dated 23.02.2022 has been declared 

as Absolute/Final. 

By Order 
..-.· ~Ov-~ 

(Mohammad Yasin Beigh) 

Registrar~ 

oated: ~ . .,@:lo23 <;"\ "'\"v) 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Cathleen Kaur, Advocate 

...... for information and necessary action. 

~'~~~ 
Registrar (Adm.) ' 

~ ~'\~v) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ])~~ ~ )o')..-~ /RG/LP Dated: I~. o'--f .2023 
cr 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Aijaz Ahmad Paray 
S/0 Mohd Maq boo I Paray 
RIO Prang, Paray Mohalla, Tehsil Kangan, District Ganderbal - 191202 

vide Notification No.34 of 2022/RG/LP Dated 23.02.2022 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aijaz Ahmad Paray, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: %?:.3-v )ol-~ /RG/LP Dated: !:Loy .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Ishfaq Guizar 
S/0 Gh. Mohd Lone 
RIO Dogripora, Jamia Masjid, Tehsil Awantipora, District Pulwama -192124 

vide Notification No.81 of 2022/RG/LP Dated 24.02.2022 has been declared 

as Absolute/Final. 

By Order \ 0\/'~ 
~·~ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

Dated:~.o~023 ~v'> No: ~\ 0,__;_)-1_~.:....;:.~---=-1 e--=3>~_RGILP 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ishfaq Guizar, Advocate 

...... for information and necessary action. 

~ 

fi'>P" ·~ 
~.. ~ 
Registrar (Adm.) 

@; ~)") 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: )J~b ~ ~\.'1. /RG/LP Dated: 1~.~4 .2023 
~ 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Kanika Mahajan 
D/0 Kuldeep Raj Gupta 
RIO H.No.363, Jullahka Mohalla, Jammu-180001 

vide Notification No.74 of 2022/RG/LP Dated 24.02.2022 has been declared 

as Absolute/Final. 

By Order ~·~~~~ 
(Mohammad Yasin Beigh) 

~strar (Adm.) 

Dated:~.e!j.2023 ~~'V') 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kanika Mahaj an, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

*** 

NOTIFICATION 

No: ~~ Y ~ ~'l--~ /RG/LP Dated: I~- o'-1 .2023 
d 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. ldrees Saleem 
S/0 Saleem Dar 
RIO H.No.54, Ward No. 4, Beside Bus Stand, Tehsil & District Ramban-
182144 

vide Notification No.70 of 2022/RG/LP Dated 24.02.2022 has been declared 

as Absolute/Final. 

By Order 
et4. ~ ov- ~--=­

(Mohammad Yasin Beigh) 

Regi~rar (Adm.) 

Dated: ____1.2,_. <>lj .20~ ~\'}I; No: __._l 9..;...;3:.;;;;....o_Y..:.... .... _\......:..' ___ RG/LP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC · e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. ldrees Saleem, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: ~ ~s ~ k ).-~ /RG/LP Dated: I?:. ,<> '-l .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Junaid Bin Azad 
S/0 Azad Ahmad Bhat 
RIO Bona Dialgam, Sheikh-pora, Tehsil & District Anantnag- 192210 

vide Notification No.77 of 2022/RG/LP Dated 24.02.2022 has been declared 

as Absolute/Final. 

By Order ~ fY~ 
r=,• ~ 

(Mohammad Yasin Beigh) 

tistrar (~d~ :> 
Dated: __lli_.<>'i .2023 ~\.\)" 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Junaid Bin Azad, Advocate 

...... for information and necessary action. 

) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATIQ.N 

No: B>3.& ~1-=~:> /RG/LP Dated: !3. o'i .2023 

Provisional admission as an Advocate, .granted under the Advocates 

Act, 1961 in favour of: 

Mr. Abid Hussain Yatoo 
S/0 Gh Hussain Yatoo 
RIO Alamdar Pora, Tehsil Magam, District Budgam- 193401 

vide Notification No.35 of 2022/RG/LP Dated 23.02.2022 has been declared 

as Absolute/Final. 

By Order 

No: __ \~~~-~----~~ __ RG~P 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. \ 
7. Mr. Abid Hussain Yatoo, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 8~'1-q)..a,_'). /RG/LP Dated: l:!. <>~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Arshad Maqbool 
S/0 Mohd Maq boo I Khan 
RIO Gondi Pora, Tehsil Beerwah, District Budgam -193411) 

vide Notification No.26 of 2022/RG/LP Dated 23.02.2022 has been declared 

as Absolute/Final. 

By Order 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Arshad Maqbool, Advocate 

...... for information and necessary action. 

--------~----------------



/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No: 6 6t" ej/io;.:?:> /RG/LP Dated: I /-.(J-lj,.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Bisma Rafiq 
D/0 Rafiq Ahmad Tak 
RIO New Colony Largam, Tehsil & Distrcit Shopian -192303 

vide Notification No.19 of 2022/RG/LP Dated 23.02.2022 has been declared 

as Absolute/Final. 

By Order 

No: { ?f"JSO - ff l- RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Bisma Rafiq, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 'tl"'"tl ~ 'l-o~~ /RG/LP Dated: I!. .oy .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Iqra Rehman 
D/0 Abdul Rehman Gujree 
RIO New Zaina Kadal, Khan Kahi Moulla, Tehsil South, District Srinagar-
190002 

vide Notification No.80 of 2022/RG/LP Dated 24.02.2022 has been declared 

as Absolute/Final. 

By Order ~ Q\1'.,.;. .--.-
(Mcibammad Y a sin Beigh) 

~gistrar (Adm.) 

Dated: ___!_l.,.,~23 ~ v) 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Iqra Rehman, Advocate 

...... for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION 

No:6'6'61R"L?> /RG/LP Dated: //--tJl/--.2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Ms. Khushboo Manzoor 
D/0 Mohd Manzoor Bhat 
RIO Bonbazar, Tehsil & District Shopian-192303 

vide Notification No.72 of 2022/RG/LP Dated 24.02.2022 has been declared 

as Absolute/Final. 

By Order ~ ~~ 
~"~ 

(Mohammad Yasin Beigh) 
~egistrar (Adm.) 

Dated: l!-ulf2023 ~v'> No: I:::; ::;-s-o or 6 s-... RGILP 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Khushboo Manzoor, Advocate 

...... for information and necessary action . 

. . ·----------------------
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

. * * * 

NOTIFICATION 

No: ~?, '1 i l-ol--2, /RG/LP Dated: \~ ·"'-~ .2023 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohammad Saleem Bhat 
S/0 Gh. Mohammad Bhat 
RIO Tarhama, Aastan Mohalla, Magam, Tehsil Kawarhama, District 
Baramulla -193404 

vide Notification No.69 of 2022/RG/LP Dated 24.02.2022 has been declared 

as Absolute/Final. 

f?y Order 
#"'""\' ~.~~~ 

(Mohammad Yasin Beigh) 

~egistrar (Adm.) 

Dated: __1_:,__.~023 ~'V) No:~\~~~~~Y~Y--~b~\ __ RG~P 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohammad Saleem Bhat, Advocate 

....... for information and necessary action. 


